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at Dumraon 
Shrl Ban Vishnu Kamath: On a 

point of procedure, may I submit 
again that you as Speaker of Parlia-
'ment should be equaJ-mJ:nded, same-
sighted, sarna darshi, towards the 
Government as well as the Opposition. 
You cannot say that the Government 
:should bring the busilness. We can 
bring the-business and you should 
;allow it. It is of national importance. 

Mr. Speaker: On ,the one side he 
:~ays that the Govennment should bring 
in the motion. 

8hri Hari Vishnu Kamath: No, no. 
You said that. 

Mr. Speaker: I said the Government 
'has to allot time. I have to admit 
the motion, the notices that are re-
1"eived. He should consult the rules 
before he call' me one-eyed. 

Shrl Bart Vishnu Kamath: But you, 
Sir, in a pa.rt!:cular case can over-
ride the Government. 

Mr. Speaker: I am not allowing any 
qebate on that. 
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NATIONAL COOPERATIVE DE-
VELOPMENT CORPORATION BILL 

The IJeput:r Minister III the MlDlstry 
01 Community DevelopmeDt, Pan-
ehayati Ba.I and Co-operatlon ,(Shri 
Sh)'llDl Dhar MIsra): Sir, I beg to 
move--

"That the Bill to provide for the 
incorporation and regulation ot a 
corporation for the purpose of de-
velopment ot agricultural "produce 
and certain other commodities on 
cooperative principles and for 



I 17Natiooat Cooperative AUGUST 6, 1962 Detre!opment COTporatiOn Bill I4S: 

[Shri Shyam Dhar Misra] .. 
·matters connected therewith, be 
taken into consideration." 

Shri U. M. TrIvedi (Mandsaur): On 
a point of order, Sir. Can this Bill 
be moved for consideration? The 
whole position is this. The rules re·· 
quire that the financial memorandum 
to be attached to a Bill of this kind 
should give the fullest details, as tull 
as possible, of the financial commit-
ments which arise out of the Bill. Un-
fortunately, a very slip-shod financial 
memorandum has been attached at 
page 13 of the Bill. Not a single 
figure has been given to indicate what 
will be the financial commitments, 
what will be the expenditure incur-
red, trom where the expenditure is to 
be met. who will bear the burden of 
this expenditure and what will be the 
total sum involved in it. What type 
of financial memorandum is this that 
has been supplied now? I submit that 
this is not the kind of financial me-
morandum which can entitle the Min-
ister to present this Bill to the House. 
So, I raise this point of order. 

Mr •. Speaker: He should further say 
what I should do. If the financial 
memorandum is not in accordance 
with the rules, is the Bill to be thrown 
out? What is the idea? He should 
suggest what I should do. 

Shrl U. M. TrIvedi: The whole ques-
tion is that .they should be asked to 
amend the financial memorandum. 

Mr. Speaker: The hon. Member 
should guide me as to what I should 
do if the financial memorandum is not 
in accordance ~th the rules. • 

Sbri U. M.. TrIvedi: The oIlly ques-
tion now is that it should be amended 
at reast. 

Mr. Speaker: I agree with the hon. 
Member. I also noticed it in the 
morning. When I read the financial 
memorandum, certainly, I also felt 
that this is not what is desired by 
the House. If Government are not 
,repared or are not able to giTe 

definite amounts, at least some rougH.· 
figures should have been given in the 
financial memorandum. I hope, either 
during the course of his speech or· 
after that, the Minister will give the 
House an idea of what expenditure 
would be involved. Otherwise, where 
is the object of having a financial 
memorandum? The idea is to give· 
to the House an estimate of the 
monetary commitments that are· 
likely to be involved and not say in; 
general terms that this would be 
done or that would be done. It is, 
really, not in accordance with what. 
the House wants. 

Sbrl Har! Vishnu Kamatb (Hoshan-
gabad): Could you not, Sir, direct 
the Minister or the Government that 
unless the Minister fulfils these condi-
tions, the Bill cannot be taken up· 
and will be held over? 

Mr. Speaker: I do not think it is 
necessary. When every provision is 
being decided on its merits, if, at 
that moment, it is so necessary, then, 
perhaps, we might postl-'One it. For 
the present let us hear the Minister. 

Sbri Sbyam Dbar Mtsra: I bow 
down to your ruling; and, all the 
details will be given. 

This is an amending Bill; and it 
has its own history. The main prob-
lem of agricultural credit has been 
its inadequacy and untimely credit. 
During the last, about 50 or 60 years, 
several Acts have been passed regard-
ing co-operatives. One was in 1904; 
another was in 1912; and a thitd was 
in 1919. Several committees were 
set up to enquire into this credit. The 
MacLaghan Committee was there; the 
Royal Commission on Agriculture 
was set up. They made their recom-
mendations. But, in spite of all these 
recommendations, the untimely credii 
and the inadequacy of credit were 
there till independence. 

In 1954, the Reserve Bank of India 
set up a Rural Credit Survey Com-
mittee to enqwre into the problems 
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·of rural credit. That committee came 
out with its findings; and it is a 

_monumental document in the history 
.of co-operation. They came to the 
·conclusion that only 3 per cent of 
"the credit required for agriculture 
was taken care of 'by the co-opertive 
<societies. They made several recom-
mendations. They recommended an 
integrated credit structure and stated 
that every organisational, financial 
and other aspect of the programme 
.should be tightened. They recom-
mended co-operative societies at 
various levels, for marketing, for 
credit, for -land mortgage, for consu-
mers and others and that Government 
should come in as a partner. Besides 
that, they also suggested that there 
.should be a link with credit, market-
ing, processing and other sectors. 
They also suggested that trained per-

'sonnel, both ~nstitutional and gov-
·ernment and non-official, were necell-
:sary. 

To implement all this, the Rural 
'Survey Committee had recommended 
-that we should have a National Co-
operative Development and Ware-

:housing Board. And' they suggested 
:the functions of this Board to be--

(a) to promote planned develop-
ment, throughout the country, 
of agricultural production on 
a co-operative basis; 

. (b) to promote planned develop-
ment of facilities for storage, 
warehousing of agricultural 
commodities etc., 

,(c) to promote on a country-
wide-scale, distribution to 
the cultivators, on a coopera-
tive basis, of manures, ferti-
lIRn, arricultural imple-
ments, tools of cottage indus-
try etc.,; 

,(d) to give financial aid and 
accommodation to State Gov-
ernments and through them 
w co-operative organisatiou; 

Corporation Bill 
(e) to give general directions to 

all Indian warehousing 00-
pora tions to administer the 
National Co-operative and 
Development Fund and the 
National Warehousing Deve-
lopment Fund and to make 
appropriationsbetween the 
two Funds. 

These recommendations were ac-
cepted by Government. It was thought 
that as these Boards, the Warehousing 
Board and the National Co-operative 
Development Board should be 

. independent of each other there 
should be separate Boards. Later, at 
the instance of the Mintstry of Food 
and Agriculture, because both these 
subjects were under that MinisU"y in 
1956, it was decided that both these 
should be administered under one 
head as it would ,be more feasible 
and more practicable to administer 
under one Ministry. 

For about 2 years this Board was 
administered by the Food and Agri-
culture Ministry. In December, 1958 
it was decided that the department of 
cooperation will go with the Ministry 
of Community Development. It also 
taken up by the Ministry of Food and 
Agriculture in their note leading to 
the Presidential Order that these two 
Boards should be administered sepa-
rately under two Acts. This view 
was accepted by the Cabinet in 1960; 
and thereafter a Bill was introduce4 
in this House and now this is an 
smending Bill. 

While this Bill is now being intro-
duced, the other Bill regarding the 
Warehousing Corporation will be 
taken up subsequently by the Minis-
try of Food and Agriculture who will 
pilot tiat Bill after this is passed. 

This, in brief, is the history of thiI 
Board. This Board has done really 
Bome useful work. We wanted, there-
tore, to continue this programme for 
the Third Plan and later also. 

Opportunity has been taken to have 
lIOme minor amendmentl. po. VU7 
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[Shri Shyam Dhar Misra] 
minor amendment is this. The origi-
nal Act included agricultural produce. 
Now, the words 'notified commodity' 
have been included. This will only 
mean that if Government wants any 
commodity to be included, for which 
Parliament is competent to legislate, 
it will notify that commodity and 
apply the provisions of this Act to 
that commodity. 

There was no prOVISIon for the 
formation of functional committees. 
This Board is supposed to take up the . 
programme of marketing, processing, 
consumers co-operatives land mort-
gage banks, sugar and many other 
aspects of co-operative movement. 
In the present Act there is no provi-
sion for the formation of these func-
tional committees. Opportunity has 
now been taken to amend this Act so 
that there will be functional com-
mittees which could be formed for 
credit, marketin:g, processing, consum-
ers, etc. There was no power regard-
ing delegation of the functions of this 
Board, to its executive, officer or the 
Minister or the Ministry. rrhat .has 
been included now. Certain minor 
changes regl8rdin,! the compos~tion 
Of the board has also been suggested 
i.n the present Bill. Provision ha.s 
been made for the transfer of the 
warehousing fund to the warehousing 
board. Under the present Act the Na-
tional Co-operative Development 
Board had taken share in the National 
Warehousing Corporation. Govern-
ment will take share in that Corpo-
ration. Previously the practice was to 
nominate nOnl officials .by the Govern-
ment of India without consulting the 
State Governments. Now the State 
Governments will be consult'1. The 
Board will frame its own rule, etc. as 
prescribed itt the Act. 

Most of the progress in co-opera-
tives during the last five years has 
'been due to this Board. It received 
from the Government about Rs. 18 
crores and it made the best use of 
this amount In regard to the revitali-
88tion of the societies, givinl asslst-

ance, managerial subsidy to the ser-· 
viee co-operatives at the lower leveJ 
to the marketing societies, takin,g 
share in the Sugar co-operative fac-
tories, taking share in consumer stores. 
and land mortgage banks and streng-
thening the stat! at the State levels.. 
RII. 18 crores in the form Of subsidy' 
alld loans were given to the States: 
through this Board. 

We are now trying to convert the' 
agrIcultur&l credit societies as service' 
co-operative9 and we hope most of' 
them will be converted so that they 
function not only as credit societies' 
but also as marketing, suply, etc. s0-
cieties. Towards this end a pro-· 
gramme has been accepted. It was-
considered by the NDC and proposals 
w~re made by this Boat'd 

In 1955-56 the number of societies: 
in this country was 160,000. Today,. 
after five years, in 1960-61, the· 
number is 212,000. When this board' 
started its work the membership was 
7-8 million; it has increased to more' 
than 17 millionnaw. In the qualitative' 
performance too it can be seen that' 
the average membership per society 
has increased; from hardly 50 it has 
increased to 80. Similarly, the share 
capital of these societies, their own' 
money, was hardly Rs. 16 crores. To-
day it stands at Rs. 57.72 crores. 
Similarly, the average share capital 
per society, the average share capital' 
per member, etc. have increased. 
Figures are before me but I do not 
want to bother the House. The most 
significant aspect is about the qualita-
tive performance relating to the ave-
rage loan per member. From' 
Rs. 60-65 In the year 1955-56 the aver-
age per member loan has exceeded' 
Rs. 100 and is about as. 105 and it is 
expected that through the efforts of' 
this board it is going to be over]:U. 125 
by the end of the Third Plan. Simi-
larly, there were no marketillg societ-
ieB worth the name as suggested by 
the Rural Credit Survey Committee. 
In 1955-58 there were some market-
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ing societies working in an ad hoc 
IDIlnner without a proper link between 
credit and marketlng. DurIng the last 
five years about 1800 marketing 

. societies has come up. During the 

'

Third Plan the whole country will bf! 
oavered through marketing societies. 

" The total sale Of agricultural products 
_ through these marketing societies 
! comes to about Rs. 175 crores per 
: "ear. That is the latest figure. SinU-

larIy, they have taken care of distri-
bution or supply of agricultural pro-

w duction requisites worth Rs. 20 
aores. This Board has taken care 
of the processing also, IlIOt to the ex-
tent desired or necessary Of course. 
But I hope that when the report of 
the processing commitee is studied, in 
course of time some steps will be 
taken to set up processing units in 
conjunction with marketi!1g societies 
and consumer societies. Similarly, 
loans have been given to the extent 
of Rs. 7 crores for rural godowns for 

I the societies and subsidy was given to 
the extent of Rs. 1.5 crores. Assistance 
was given for constructing 1700 go-
downs for the marketing societies, and 
also fOr constructing 5000 rural go-
downs. This Board has also taken 
share in, the State Warehousing Cor-
poration. 

There were previously no co-opera-
tive sugar factories and within the 
last 5-6 years about thirty such so-
cieties have come up and it is ex-
pected that by the end of the Third 
Plan if the licensing position eases 
number will go up to abou,t 60. 
Through the efforts of this Board 
twenty P6r cent Of the preserut day 
sugar production in this country is 
through these' co-operatives. This 
Board has taken share in these co-
operative sugar factories for several 
aores of rupees. 

There is an executive body which 
looks after the day to-day working of 
the Board; it met thirty times during 
the last few years. Recently the Board 
appointed four committees. One was 

Corparation Bill 
to go into the problems of consumer 
stores and consumer movement in 
this country, the other on co-operative 
marketing of paddy in Andhra Pra-
desh, the third on co-operative mark-
eting of jute in West Bengal and the 
fourth on co-operative marketing of' 
wheat in Ra,iasthan. 

Shri Barl Vishnu Kamath: You are 
keeping a good account of the com-
mittees. Committee galore have ap-
pointed. 

13.30 Jus. 

[MR. DEPUTY-SPEAKER in the Chair.}, 

The Deputy MInister ID the MiDIs-, 
try of CommIlDlt-" DevelopmeDt PaD-
cha"ati Raj and Co-OperatiOD (Shri 
B. B. M1II"thy): Only four committees... 

Bhrl Sb"am Dhar MIsra: The last, 
was, as I said, regarding wheat in 
Rajasthan. All these were necessary 
because, if there has to be gOOd mar-
keting in this country, there has .to be' 
good link between credit and market-
ing. How to bring that about? How 
to market paddy from Andhra Pra-
desh which is surplus? How to 
market the wheat from Rajasthan? ' 
How to market the jute from the· 
eastern States, especially from West 
Bengal? That was the real problem 
I must give credit to these committeelt 
to the members of these committees; 
they have applied their mind and 
given the report very recently, within 
the last three months. These have 
been consldered_t least three of 
them have been considered--by the-
Government, and the Government 
have accepted the recommendatiolloSl 
of these committees. The fourth one 
has recently , given the repor~' 
that is with regard to wheat in "Rajas-
tha~y last month. It is being 
processed. The reports have gone to· 
the State Governments. It will take 
sometime. We hope that when theslt' 
repon, are implemented some good 
results will come in the matter of 
marketing, processing, and thereby .'. 
the credit itRlf. 
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Shrl Barl Vishnu Iamatll: Let us 
hope so. 

Shrl Shyam Dhar MIsra: It is not 
.' an easy problem, lind the!'efore I only 

Baid ''we hope". In spite of all this. 
there are lots of problems in the co-

,operative movemel1lt to which this 
board will have to apply its mind in 
the course of the coming years. 

One problem has been the problem 
, of utilisation Of loans. The structure 

below, as I indicated, is getting 
stronger. I would not say it is very 
strong, but it is getting stronger. 
The share-money of the society 
is increasing. The deposits also 
are increasing and the owned 
fund Of the society is Increasing. It 
is all increasing. There is subsidy and 
loan from the Reserve Bank, through 
the Government, to this Board. There 
Is a SUbsidy from the Government. It 
is all there. In spite of this, there i9 
a weakness and we find that there is 
difficulty in the utilisation of loans. 
This has to be tackled by this board 
and we have seen that this board is 
trying to utilise opportunities to dis-
cuss this matter and to take concrete 
steps. We hope that within the 
course of this Plan certain steps will 
be taken. 

Shrl JashvaDt Mehta (Bhavnagar): 
At what percentage are ,theSe loans 

.given? 

Shrl Shyam Dhar Misra: Usually, 
the percentage is five to six. If thE' 
hon. Member is enquiring what is the 
percentage at whiCh the loan is given 
to agriculturists by 1I~ service co-
operatives, lIhen, I ihave answered 
that it is between 6 aac! 96 per cent. 
In certain States it is six and in cer-
tain other States it is 66. In others, it 
is !ij. • But, if he was etiquiring as to 
the rate of loan trom the board to the 

. States, I say it is something like siX 
per cent. But it varies from scheme 
to scheme. 

Smt Jashvant Mehta: At what per-
cenltage does the Reserve Bank ad-

• vances these loans! 

Shrl Shyam Dhar MiIIra: We can 
give the details. Then, the other 
problem was the evaluation Of the 
working of societies at the lower 
levels-be it processing, be it market-
ing. be it the consumers or be it the 
service co-operatives themselves. 
This is a baffiin'g problem 
This board, I am sure within the 
course of a few years. will try to do 
something regarding the eValuation. 
Similarly, there is a very bad problem 
in this country regarding the eastern 
States. While about ten States are 
forging ahead in co-operation,-the 
figures for the second Plan and the 
first Plan amply speak fOr tbmselvel 
anld I do not say only the quantity 
but I am talking also of the quality, 
and though not everything is .being 
done, something is done, and very 
good progress is being maintained in 
about nine to ten States-I am sorry 
to saY,-and the Prime Minister hilS 
already indicated this and told the 
country last year-that four States, 
namely, the eastern States, are not 
making much headway. Therefore, a 
year and a half back, we had a con-
ference of officials and non-officials 
and Of other persons connected' with 
this movement at Ranchl solely to 
find out the solutions regarding the 
eastern States. Certain steps were 
taken and crertJain sug~ions ./were 
made. Certain special funds have 
been earmarked. namely. about a 
crore of rupees specially for the 
eastern States. Schemes have been 
drawn .by almost all the States, bar-
ring a few here and there and these 
have been considered. I am sure thia 
board, throUgh this special assistance, 
and through several other steps it 
might consider appropriate, will give 
a boost to the co-operative movement 
in the eastern States a9 well. 

Another problem Is the coverage ot 
members. While we can claim that 
60 to 75 per cent of the villages are 
cove!'ed in this country, I must say 
with regret that the coveorage of the 
population III hardly 80 to 4D per cent. 
This state of affaim III definitely going 
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to be Improved by the end of of the 
'TRird Plan. We are taking steps in 
this direction. We are revitalising the 
Jlocieties. and we are strengtheni~'g 

the apex banks and the district banl ... 
We are linking the credit with market.· 
ing and processing. All these steps 
are taken together and these will be 
through the efforts of the board. I am 
sure that wi~hin the course of the 
third Plan itself the coverage of the 
members will definitely improve, as it 
lias improved during the first Plan, 
and the second Plan. 

All these will require planning and 
promotion of co-operatives through 
disbursement of financial assistance. 

'We think that mis 'body, in collabo-
ratiOn. with non-officials of the coun-
try, the non-official co-operatives and 
representatives of the Reserve Bank 
'and represetlltatives of the concerned 
Ministries-with all these experts-
will apply its mind and bring about 
certain changes in the co-operative 
movement. Through the efforts of 
'\his boa.d, I am sure during th~ 
third Plan and the coming pIanos, a 
real impact /will be Jrnad,e. 

I submit that to remedy the weak-
ness of co-operation, it is necessary 
that there should be a statutory board 
-of this nature which can give a boost 
to the movement of co-operation in 
this country. I am sure that when 
the Bill is passed, whe!1 this board is 
established with expert men, expert 
co-operators and officials and non· 
officials in this country, the co-ope· 
rative movement will definitely get 
the encouragement, support and 
.CWdance. 

I move that the Bill be take11l .into 
oeoll8ideration. 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That the Bill to provide tor 
the incorporation and regulation 
Of a corporation for the purpoae 
Of development of agricultural 
'produce and certain other com-
1329 (Ai) LS-7. 

Corporation Bill 
modities on co-operative princi-
ples and for matters connected 
therewith, be taken into considc-
ration." 

Mr. Deputy-Speaker: There is aIsI) 
an amendment. Does the hon. Mem-
ber move it? 

Shri U. M. 
move: 

Trivedi: Yes, Sir. 1 

"That the Bill be reterred to a 
Select Committee consisting of 16 
Members, ,namely, Dr. M. S. 
Aney; Shri Ramchandra Vittal 
Bade; Shri Man! Ram Bagri; 
H. H. Maharaja Pratap Keshari 
Deo; 8hri Hari Vishnu Kamath; 
Shri Narendrasingh Mahida; Shri 
Shalllk.arrao Shantaram More; Shri 
Man Singh P. Patel; Shri Puru-
shottamdas R. Patel; Shri Sham 
Lal Sarllif; Shri Prakash Vir 
Shastri; Shri Jagdev Singh 
Siddhanti; 8hri Sivamurthi 
Swamy; Shri Vishram Prasad; 
Shri Ram Sewak Yadav and the 
Mover with instructions to report 
DY the 30th August, 1962." 

Mr. Deputy-Speaker: The motion 
and the amendment are before the 
House. 

Shrt U. M. TrIvedi: Mr. Deputy-
Speaker, Sir, when the hon. Deputy 
Minister moved his motion for con· 
sideration of the Bill, I took an ex 
ception that the financial memoran-
dum that is attached to the Bill i~ 
vague and very general and does not 
fulfll the requirements necessary for 
studying the Bill. Unfortunately, 
there is no provision In the rul.. •• 
to what shOUld be done when stich 
a mistake has been committed. There-
fore. the Speaker was kind enough 
to allow him to proceed with his 
motiOn. for consideration, but with this 
luggestion that he would make a:1 
effort to furnish us with the COl"r'ect 
tlnancial memorandum about this 
8ill. Unfortunately. even when h. 
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[Shri U. M. Trivedi] 
bas finished his speech, moving for 
consideration Of the Bill, he has Il.Ot 
furnished any memorandum yet. That 
puts U9 in a very awkward position. 
When he had an opportunity, he 
ought to have expressed a desire to 
take time. But he has not done it and 
he has put us in a very awkward 
position. 

The rule regarding the financial 
memorandum-Rule No. 69-is like 
UJ.is: 

"A Bill involving expenditure 
shall be accompanied by a finan-
cial memorandum .... " 

So, it is a mandatory provision. It is 
admitted that this Bill does inVOlVP 
expenditure; the very printing of the 
Bill shows it, because clause 12 ha~ 
been printed in thick letters. These 
are clear indications that it does in-
volve expenditure and there is no 
denying that fact. The rule further 
aays: 

..... Which shaH invite particu-
lar attention to the clauses in-
,volving expenditure and shall 
also give an estimate of the recur-
ring and non-recurring expendi-
ture involved in case the Bill is 
passed into law" 

Where is the estimate for the recur· 
ring expenditure? Where is the esti-
mate for the non-recurring expendi-
ture? What criticism this House is 
going to offer on this Bill certainly 
passes my comprehelllSion. 

I do not want to recapitulate what 
I have said. But the position is clear 
that before this Parliament discusses 
a Bill, it must know what are the 
cOlJlmitments that are likely to 
come. In one single sentence, it i9 
put dOWn here that: 

"The Central Goverl1lJnent shall, 
after due appropriation made by 
Parliament by law in this behalf, 
pay to this Corporation ..... etc. 

So, amounts are to be paid to tht' 
Corporation from the Consolidated 
Fund of the Uniion. The charge i8 
being created by virtue of this law 
and yet the financial commitments 
are not mentioned. The recurrilll1 
expenditure and the non-recurring ex-
penditure Bre not mentioned. 

Mr. Deputy-Speaker: There will bEt 
an Appropriation Bill for that pur· 
pose. 

Shri U. M. TrIvedi: What will the 
Appropriation Bill do? That question 
comes later on when the budget is 
presented. But before the House dis, 
cusses the Bill, the House must know 
the financial commitments. 

Mr. Deputy-Speaker: It is for the 
Corporation to give its budget and 
lifter the budget is given, an Appro-
priation Bill will come. 

Shri U. M Trivedi: I quite appre-
ciate what you say. But what is the 
function of the financial memoran-
dum? Th'e rule clearly lays down that 
the recurring and nc>n-recurring ex· 
penditure involved in case the Bill is 
passed into law must be mentioned. 
If that is not mentioned, what is the. 
fate of this Bill? 

Shri Shyam Dhar Misra: I may 
add ... 

Mr. Deputy-Speaker: He may reply 
at the end. 

Shri U. M. Trivedi: It is not a que~­
tion of reply. The question is that the 
discussiolll on the Bill cannot pro-
ceed. That is my ~ubmission. What 
are we going to discllss? What will I 
place before the Housp.? In what man-
ner will I persuade the Members who 
are sitting here that this is a bogus 
thing? 

Mr. Deputy-Speaker: 
think so. 

I do not 

Shrl U. M. 'J!rivedi: The fllnanciat 
memorandum being absurd, what will 
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I suggest? CaDI I suggest that thil! 
Bill is going to involve an expendi-
ture of 1 nP or Rs. Rs. 2 crores or 
Rs. 20 crores! 

Mr. Deputy-Speaker: All that will 
be mentioned in the Appropriation 
Bill. 

Shri U. M. Trivedi: The question of 
Appropriation Bill will arise only 
after the law is mad'l. 

Mr. Deputy-Speaker: Belore the 
law Is made, no expenditure is incur-
red. 

Shrl U. M. Trivedi: But for pur-
poses of the financial memorandum, 
the extent of expenditure that will be 
incurred by Government by the pass-
ing of this Bill will have to be indicat-
ed. This is an unusual position. My, 
submission is that the debate should 
be postponed. How can it proceed? 

Mr. Deputy-Speaker: I do not think 
so. It has been said in the financial 
memorandum that the Central Gov-
ernment will give each year a grant 
and also loans to the Corporation. 
After the Corporation comes into 
being, its budget will be printed and 
sent to the Government. Then Gov-
ernment will come forward with an 
Appropriation Bill. That will be 
the appropriate time. 

Shrl U. M. Trivedi: No, Sir. The 
Speaker has accepted this propositIon 
that this financial memorandum is not 
lufficient because the financial memo-
randum attached to this Bill merely 
says that clause 12 provides llke 
~his, clause 13 provides like this and 
soon. That is nothing. It does not 
Rive what is the recurring and non-
recurring expenditure. 

Mr. Deputy-Speaker: Is!.t not for 
the Corporation to frame all those 
thingS, what money they want to 
advance to the various bodies, etc.? 

Shrj U. M. Trivedi: They must first 
of all tell us what will be the finan-
eia! commitment The question of 
appropriation will come later. 

8hrI A. C. Guha (Barasat): Thil 
question was raised before the 
Speaker and he gave the decision 
that in the course of the debate, the 
Minister would give the fifUres, 
Pending that, he allowed the discus-
lion to proceed. 

8hri U. M. Trivedi: He has not 
riven. 

Shri A. C. Guha: During the cour;e 
of the debate, it will be given, either 
In the speech moving for considera-
tion of the Bill or later on. That was 
the Speaker's decision. 

Mr. Deputy-Speaker: This will be 
one of his main objections. This will 
be replied to. He can mention his 
other points. 

Shrl U. M, Trivedi: That will be 
very unusuaL 

!IIr. Deputy-Speaker: There II 
nothing unusual. 

Shri U. M. Trivedi: This Is the first 
time in the history of this Parlia-
ment during the last 10 or 15 years 
that there is a financial memorandum 
not giving the recurring and non-
recurring expenditure. 

Shrl B. S. Murthy: It is under pre-
paration. It will ·be distributed to the 
Members in 10 minutes. 

Dr. L. M. Slnghvi (Jodhpur): I rise 
on a point of order. The question 
III that the rules of procedure reqUire 
an adequate financial memorandum 
containinlt the estimated expenditure 
to be incurred. The Speaker had 
adverted to this deficiency in the Bill 
III It is before the House. The House 
expected that the Deputy Minister, in 
the course of his speech, would men-
tion the figures. But the figures have 
not been mentioned. Naturally it is 
at the 'initial stage that we expect 
these figures to be laid before the 
House, in order to enable us to c-'h-
sider the extent of the commitment.s 
which we are making by the creation 
0' II corporation such as this. There-
fore, under the rules of procedure, 
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It il incumbent and imperative fol' 
tbe Government first to place these 
fiRW"elI. 

Mr. Deputy-Speaker: This point wu 
raised before the Speaker and' he 
has ruled that the debate can go on 
and the financial memorandum will 
boo IOven during the course of the 
debate. I' 

Shri D. C. Sharma (Gurdaspur): On 
a point of information. May I know 
bow much time has been allotted for 
this Bill? 

M!". Deputy-Speaker: 4 hours, 

Shri Bari Vishnu Kamath: The 
Members who participate in the de-
bate will be handicapped for want of 
complete information before proper 
consideration of the Bill. 

Mr_ Deputy-Speaker: Within 10 
minutes, he will give the figures. The 
hon. Member can go on witn his other 
points. 

Shri U. M. Trivedi: We are in your 
hands and it is the duty of the 
Speaker to protect us. 

Mr. Deputy-Speaker: The figures 
will be given nOW. 

Shri U. M. Trivedi: It may be given. 
It is a matter of disgrace that they 
have not prepared it. 

Shri lashvant Mehta: The debaLf! 
mAy be held over. 

Mr. Deputy-Speaker: Please lIivL' 
the figures immediately. 

Shri B. S. Murthy: They are being 
prepared and will be given in ten 
minutes. 

Shri Hari Vishnu Kamath: We can 
have an interval of ten minutes. 

Shri U. M. Trlve4l: We may rlsf' 
lor half-an-hour. 

Mr. Deputy-Speaker: No purpose 
will be served. During the courae of 

'.Your speech you will get them. You 
can make out other points. 

Shri U. M. Trivedi: It wiII require 
.orne study. 

Shri lashvant Mehta: It is against 
the procedure, Sir, to proceed wjtl1 
th. Bill now. 

Mr. Deputy-Speaker: He £:an make 
out other points and then come back 
to this point afterwards. 

Shri U. M. Trivedi: I will have to 
come back to this point. I am pre-
pared to go whole hog with it. My 
difficulty is, without studying the 
figures what can I say. 

Shri Kashl Ram Gupta (Alwar): 
The House may adjourn for ten 
minutes. 

Mr. Deputy-Speaker: 1 do not think 
it will take so much time for you to 
study the figures. 

Shri U. M. Trivedi: Sir, it is a very 
ticklish thing. I do not want to 
obstruct the proceedings. 

Mr. ,Deputy-Speaker: Let us go on. 

Shri U. M. Trivedi: Sir, I have 
moved that this Bill may be referred 
to a select committee. 

Shri Hari Vishnu Kamath: Sir, I 
rise to a point ot order. The langu-
age of the rule is very clear lind 
categorical. Rule 69 says: 

"A Bill involving expenditure 
shall be accompanied by a finan-
cial memorandum ..... " 

The word used is "shan". Then It 
aays: 

" ...... which shall 'invite parti-
cular attention to the claust!ll 
involving expenditure ..... .. 

Again the word used is "shall" and 
not "may". It goes on to say: 

, •...... and shall also give lID 
estimate of the recurrinl IDd 
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non-recurring expenditure in-
volved in case the Bill is passed 
into law." 

Here also the word used is ",h.ll··. 

Mr. Deputy-Speaker: 
given presently. 

It shall be 

Shri Hari Vishnu Kamath: This 
Rule 69 forms part of the chapter re-
lating to consideration of Bills before 
the House. Under this rule, therefore 
-I am sure yOU are anxJous to en-
force the rules as much as we want 
to-the Bill cannot be considered 
now. It is out of order at this stage 
and till the figures are supplied. 

Mr. Deputy-Speaker: Whcre is It 
stated that it shall not be considered? 
The Speaker has already given a rul-

_ ing 

Shri lIari Vishnu Itamath: 
rule was not cited before him. 

This 

Mr. Deputy-Speaker: The Speaker 
has already considered this point. 

Shri Harl Vishnu Kamath: 
out this rule before him. 

With-

Shrl S. S. More (Poona): Sir. I 
rise to a point of order. Whether 
right or wrong, the Speaker bas al-
ready ruled that the House may pro-
ceed with the Bill. AIe the Mem~ 
bers competent to discuss that ruline 
by the Speaker? 

Shrl Bar! Vish.u Kamath: A rulin, 
by the Speaker cannot over-rule the 
rules. 

Mr. Deputy-Speaker: I cannot ,it Jl 
ju~ment over the rulin, of the 
Speaker. 

Shri Bari Vishnu Kamath: This 
rule was not before him. You may 
refer to the transcript of the pro-
ceedings. 

Sui Shyam Dhar Misra: I can ,ive 
the statement now. 

Shri S. S. More: Leave aside the 
statement. Whether it i. riibt OJ' 
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wrong we are anxious to save the 
sanctity of the ruling of the Speaker. 
If he has ruled that the proceedlnp 
may go on and the discussion of the 
Bill may proceed. how are the Mem-
bers qualified to raise questions wbieh 
may question the correctness of hill 
ruling itself. This is my point nf 
order. Sir, and I submit it for your 
consideration. 

Dr. M. S. Alley (Nagpur): Shri 
Kamath has read out to you the rule 
regarding the submission of th" 
financial memorandum. 

Mr. Deputy-Speaker: It the hon. 
Minister has got the figures he may 
place them before t~e House. 

Shri Shyam Dbar Misra: Sir, while 
requesting the House for considera-
tion of the Bill I had stated that 
Rs. 18 crores was the figure for the 
Second Plan in the form of loan, sub-
sidy etc. There are three lrlnds ot 
expenditure that will be involved. 
One is the administrative expendi-
ture of the Board itself. This year-
1963-64-it will be Rs. 3'5 lakhs. 

Shri U. M. Trivedi: It would b. 
better if you circulate those figures 
to the Members. 

Shri Shyam Dbar Misra: That is 
what I said earlier. I will circulate 
it. 

Mr. Deputy-Speaker: He is giving 
it now for your information. 

Shrl U. M. Trivedi: It. iH not neces-
sary that he should speak about it in 
the House. I must know what the 
financial memorandum is. 

Mr. Deputy-Speaker: What he 
wanted was information and that 
information is being given now. 

Shri Sbyam Dbar Misra: I will get 
it circulated. As I said, in 1962-63 
the expenditure will be Rs. 3'25 lakJw 
and Rs. 3,50 lakhs tor 1963-64. ...a. 
regards loans' and subsidies given to 
State Governments through thil 
Board, the figure iI Rs. 19'65 crorel 
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for the years 1961-62, 1962-63 and 
1963-64. This figure is settled an-
nually during the Plan discussion. I 
will circulate these figures just now. 

Sbri S. S. More: What is the co~t 

,of running this Board, this Corpora-
tion itself? 

The Minister of Community Deve-
lopment, Pancbayati Raj and Co-
operation (Sbri S. K. Dey): 11 I may 
quote, Sir, in 1956-67 the expenditure 
on administration of the Board was 
Rs. 56,000. In 1957-58 it was 
Rs. 2,03,000. In 1958-59 it was 1,31,000. 

Mr. Deputy-Speaker: We are not 
concerned with these past figures. 

Sbrl S. K. Dey: In 1962-63 it will be 
Rs. 3: 25 lakhs and in 1963-64 it is ex-
pected to be Rs. 3: 50 lakhs. 

Sbrl Dari Vishnu Kamatb: Sir, on a 
point of clarification. May I ask, in 
view of the fact that these figures 
have been compiled in a hurry, 
whether these figures can be a reli-
able basis for discussion in the House? 

Mr. Deputy-Speaker: When they 
come from the Ministers they are 
reliable figures. 

An Hon. Member: Others dispute 
them. 

Sbri U. M. Trivedi: Sir, unfortunate-
ly, the figures that have been given 
do not indicate what will be the nO"1-
recurring expenditure and what will 
be the recurring expenditure that is 
expected. Only an attempt is being 
made to show what will be the total 
expenditure. That is not fair to the 
House. However, Sir, I find that the 
Rules of Procedure Is defective to 
this extent that there is no positive 
provision that such a Bill must be 
ruled out of order. That is why I 
refrained from making such a sub-
mission. In this case it was up to 
the Government to have come pre-
pared and not taken us by surprise. 
Simply because the Speaker is good 
enough or kind enouih to allow them 

to proceed with the business with-
out obstructing it, it is not proper 
for them to come like this and then 
take us by surprise. Thereby they 
are preventing us from offering a 
proper and cogent criticism of the 
Bill that is before the House. 

Sir. J have moved that thi5 Bill be 
sent to a Select Committee. My 
ground for sending it to the Select 
Committee is to prooe into the neces-
sity that has arisen before the Gov-
ernment for doing this. Why should 
it have become necessary to create 
two corporations in place of one cor-
poration? The explanation given :will 
not appeal even to a child, and it cer-
tainly will IlQt appeal to a sensible 
man. It Is said: 

"to provide for the incorpora-
tion and regulation of a corpora-
tion for the purpose of develop-
ment of agricultural produce and 
certain other commodities on co-
operative principles and for mat-
ters connected therewith." 

I hope I will not be challenged when 
I say that not one word in this Bill 
fulfils the objects of the very pream-
ble with which It is being introduced. 
If we examine the language in whi~h 
the preamble ana the law has been 
framed, the preamble suggests one 
thing and the Bill suggests some-
thing different. Therefore, is it not 
necessary that the Bill be referred 
to a Select Committee to reframe it 
In a proper manner? It is to the 
advantage of the Government if it 
goes to the Select ·-Committee; not to 
the advantage of the opposition. ;rt 
Is for the benefit of the country, for 
the benefit of the Government it the 
whole Bill is thrashed out beforo! the 
Select Committee for a better appre-
ciation of the necessity w.hich has 
arisen far slpaz'hting the two cor-
porations which have been jumbled 
up so far. Why that necessity hal 
now arisen is not explained to us, 
or is explained 'in a very cursory 
manner. 
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The hon. Minister, whlle speaking 
on this Bill, stated that it is not only 
for foodsfuffs but for notified com-
modities also. I wonder what he 
meant by "not only for foodstuffs but 
for notified commodities". What is a 
"notified commodity"? He gives 
another definition for "notified Com-
modity". According to List Ill, item 
33, in the Seventh Schedule to the 
Constitution, this law can always be 
made by Parliament. Where is the 
necessity to declare a commodity as 
"notified commodity"? It does not give 
additional powers. I w.ill read out 
item 33 of the Concurrent List: , 

"Trade and commerce in, and 
the production, supply and dis-
tribution of,-

(a) the products of any in-
dustry where the control of 
such industry by the Union is 
declared by Parliament by law 
to be expedient in the public 
interest, and imported goods of 
the same kind as such prp-
ducts; 

(b) foodstuffs, including-
edible oilseeds and oils; 

(c) cattle fodder, including 
oilcakes and other concentrates; 

(d) raw cotton, whether ginned 
or unginned, and cotton seed; and 

(e) raw jute." 

What does he mean by a "notified 
commodity"? Is it the suggestion 
that they want to travel beyond the 
very purpose of the Bill, viz., deve-
lopment of agricultural produce? Arl; 
thay going beyond it? Are the Gov-
ernment desirous of saying "we will 
treat an imported good as a notified 
commodity"? That cannot be done 
Under the law when the preamble is 
being there. That is why I say the 
necessity has arisen for referring the 
Bill to a Select Committee. As I said 
earlier, every paragraph, every 
clause of this Bill requires detailed 
and full consideration. It cannot be 
done in the House wIthin a short 
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time ot tour hours. It is impossible; 
it cannot be done. I do not know 
why this Bill is being introduced in 
luch a great hurry, without attaching 
the financial memorandum and by 
just reading it out in the House. We 
are not able to get sufficient time to 
read the memorandum and still we 
are being told to approve of it. 
Though the expenditure mentioned is 
Rs. 18 crores, I am quite certain that 
it will go beyond that. I am sorry 
to say that the House is not being 
taken into confidence in this mattllr. 
The House is not going to discuss the 
very purpose for wnich this Bill is 
being introduced. 

What does this Bill seek to create? 
It seeks to create a corporation. And 
what will be ,the composition of that 
corporation? It will be a corporation 
of politicians. It will be a corpora-
tion of people wno will have a hold 
on the purse-strings. It will be 8 
corporation to spend money and to 
shut the mouth of anybody who 
wants to raise his voice against the 
government of the day. Is this tho! 
reason why this corporation is being 
created? Look at the provis,'ln: 
"The Corporation shall consist of the 
following members, namely:-

(i) nine members representing 
the Central Governml!nt, to be 
nominated by that Government in 
such manner as may be pres-
cribed;" 

Whom are they going to nominate? 
When a railway accident enquiry 
committee is to be appointed, who 
will be appointed in the railway 
enquiry committee? Certainly not the 
members of the opposition who will 
raise their voices against the mis-
demeanours committeed by these peo-
p 1e. 

Shrl A. C. Guha: The Chairman of 
the Railway Accident Enquiry Com-
mittee does not belong to the Govern· 
ment party. 

Shri U. M. Trivedi: I am not ref;r-
ring to the Chairman of the Railw87 
Enquiry Committee. I am now refer-
ring to the Dumraon railway accident. 
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Now nine persons are going to be 
appointed. They are not going to be 
appointed just because they happen 
to be Members of Parliament or 
Intelligent persons or reputed econo-
mists. They will be the nominees of 
the Central Government. And we 
know what Government wants and 
what Government does. We can give 
any number of examples to show that 
the Government is not going to act in 
a tair, judicious and just manner. 
Then the Bill says that there would 
b,' a representative of the Reserve 
Bank and another rep.resentative of 
the State Bank. There is no denying 
the fact that these are all govern-
ment bodies. Then the Central Gov-
ernment is to nominate one member 
of the Central Warehousing Corpora-
tion, the same warehousing corpora-
tion from which these people have 
created another corporation. Why 
should the members of that corpora-
tion poke their nose into the affairs 
of the new corporation? And yet the 
excuse ·given tor the creation of this 
corporation is that the other one is 
governed by another Ministry. There-
fore, they wanted to separate it. Yet, 
they want to bring the representatives 
of that corporation into the picture' 
again. 

Thell. eight non-officials shall be 
nominated by the Central Govern-
ment. Again, the same thing. So, 
there shall be nine members nomi-
nated by the Central Government, 
eight non-officials nominated by the 
Central Government and representa-
tives of the Reserve Bank and the 
State Bank. What is the object of 
this! 

Sbri Sbree Narayan Das (Dar-
bhanga): What is your suggestion? 

Shrl U. M, Trivedi: Naturally this 
1S a body created by the Gover~ment 
tor the .benefit of the Government not 
tor doing the job properly. ' 

Since the financial memorandum 
naa not been attached to the Bill, we 

dl) not know why this corporation is 
being created. What necessity has 
ari~en ter the creation of this corpora-
tion? 

Then, coming to the composition of 
the body, once a person is accused of 
moral turpitude, is the quantum of 
punishment also an ingredient whicl\ 
comes into the picture? Suppose a 
person is accused of moral turpitude 
and ,"onvicted by a court of law for 
two months, three months or 5 months· 
lind 29 days. What does it matter? 
Why should a man, who has got a ~ad 
name, who has been convicted by a 
court of law be allowed to become a 
member of this corporation which 
handles money? Now a person who 
has got rigorous imprisonment of three 
months for criminal breach of trust 
can become a member of the corpora-
tion. A person who has been guilty 
or ·cheating or deceiving people, who 
has been sentenced under section 420· 
of the IPC can still become a member 
of the Corporation because he haa 
been sentenced for only four months 
of rigorous imprisonment. 

All these points have to be con-
sidered by the Selert Committee. So, 
I would urge upon the han. Minister 
to realise this proposition. What I am 
now saying is not for the sake of 
criticism of the Government. When-
ever money is being spent or legisla-
tion is being made, we have to taka-
into account the condition obtaining 
In the country. We should not maklt 
a law in a hurry and then repent atl 
leisure. Why should we make such a 
law? 

There is a prOV1SlOn in the Bilt 
which says that a person shall be dis-
qualified for being chosen as, and fot 
being a member of the corporation 
"if he is a salaried official of the 
Corporation". But if he is a salaried 
official of another Corporation he-
shall not be disqualified; in the ~am. 
way. if he is a salaried oft\.cial of the-
Reserve Bank or the State Bank hit' 
shall not be disquaWled. But he can-
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not be a salaried offtcial of the sama 
corpor,ation. So, the salaried officials 
of one corporation are disqualified and 
not that of others. 

Then, a person who has been 
adjudged as insolvent is kept oui 
whereas an undischarged insolvent 
when insolvency is annulled can still 
be a member. Then, I will draw the 
attention of the hoft. Minister to clause 
9 of the Bill, which says: 

"Subject to the provisions of this 
Act, the functions of the Corpora-
tion shall be to plan and promote 
programmes for the production, 
processing, marketing, storage, 
export and import of agricultural 
produce and notified commodities 
through co-operative societies .... " 

would like him to explain this. I 
am a lawyer, yet I have not under. 
stood it. What is the difference bet-
ween agricultural produce and notified 
commodities that you have in mind? 
Will the han. Minister kindly enume-
rate for the enlightenment of this 
House the notified commodities which 
he wants to have. 

An Hon. Member: All that is 
defined here. 

Shrl U. M. TrIvedi: I know that 
definition. I will again read it out for 
your benefit and for my benefit. It 
says: 

" 'notified commodity' means 
any commodity .... which the 
Central Government may, by noti-
fication in the Official Gazette, 
declare to be a notified commodity 
for the purposes of this Act, being 
a commodity with respect to which 
Parliament has power to make 
laws by virture of entry 33 in 
List III ...... " 

I have read it over again. I may 
repeat for your benefit and for my 
benefit also that I find that there is 
no sense in having the words 'notified 
Co.mmodity'. I will, therefore, say 
..... lth great respect to you-I do res-
pect you_nd to the han. Deputy 
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Speaker that this is something very 
diabolical. I do not understand what 
the meaning of it is and I submit that 
the House must not be done in the 
eye by using a language which people 
do not understand and the significance 
of which has not been brought to beal' 
upon the House. 

What is the purpose of it? What is 
the object? Is it to become a sort of 
a State Trading Corporation? It is 
not a development corporation; it is 
a trading corporation that is being 
created. Is that what is required 
under this Bill? This is what the Bill 
says: 

........ the functions of the 
Corporation shall be to plan and 
promote programmes for the pro-
duction, processing, marketing, 
storage, export and import ...... .. 

Everything is there. They will do 
everything. They will export, import 
and process. What is this? 

Shri Shree Narayan Das: It will be 
through the co-operative society. 

Shri U. M. TrIvedi: It will be a co-
operative society doing everything, 
the panacea for everything for cheat. 
ing the poor agriculturist or what it 
is, God knows! The middleman will 
still remain. The big feIlows, the 
coat-patloonwallahs will still go about 
and do the poor agriculturist in the 
eye. 

Then, it says: 

"in particular and without pre-
judice to the generality of the 
f?regoing provision, the Corpora-
tlon may-

advance loans or grant sub-
sidies to State Governments for 
financing co-operative societiea 
and for employment of stalf for 
implementing programmes of 
co-operative development;". 

What is this? Is this a ruse only to 
provide hopes and jobs for certalft 
job-hunters who bring the votes tor 
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[Shri U. M. Trivedi] 
the Congress. Party? It is nothing but 
just a shelter, a big shelter for the 
specific purpose of political advance· 
ment of the party in power. 

Then again:-

"pr4vide funds to State Govern-
ments for financing co-operative 
societies ..... . 

plan and promote programmes 
through co-operative societies .... 

The Corporation shall so exercise 
its functions under this section as 
not to interfere with the activities 
of the Khadi and Village Indus-
tries Commission established 
under the Khadi and Village 
Industries Commission Act, 1956." 

That gives up the show. 'lne oDJect 
is only of the same type as that of 
the Khadi and Village Industrie. 
Commission. This is merely to fill up 
the gaps where they have been left 
out. I know that my appeal to the 
hon. Minister falls entirely on deaf 
ears. He is not prepared to budge an 
inch from the position that he has 
taken up, namely, that the Bilt must 
be passed; whatever happens in this 
country the Bill must become a law. 
I, therefore, appeal to this House and 
to all the sensible hon. Members of 
this House to rise to the occasion and 
throw out this Bill. 

Shrl Inder I. Malhotra (Jammu and 
Kashmir): Sir, are there some hon. 
Members who are not sensible? 

Mr. Deputy-Speaker: Has the hon. 
Member finished his speech? 

Shrl U. M. Trivedi: No, Sir, I have 
not finished. My ho",. friend is very 
anxious to speak. 

Mr. Deputy-Speaker: He should 
finish soon. Four hours ltave been 
allotted for this Bill 

Shri U. M. Trivedi: This is a Bill 
and there is no time limit for discus· 
sion on Bills. 

Mr. Deputy-Speaker: The Business 
Advisory Committee has fixed four 
hours for this. 

Shri U. M. Trivedi: The Business 
Advisory Committee has not yet met. 
This is the Government's decision. 

Shri Bari Vishnu Kamath (Hoshan-
gabad): We do not agree. 

Shri U. M. Trivedi: If you say that 
four hours have been allotted, I agree; 
otherwise, with great respect to you, 
r am not prepared to agree. Why 
should it be only four hours for thiAI 
important Bill? They want to spend 
Rs. 18 crores. 

Mr. Deputy·Speaker: The House 
has allotted four hours for this. 

Shri U. M. Trivedi: The House has 
met for the first time today. 

Mr. Deputy.Speaker: It was done 
last time. 

Shri U. M. Trivedi: Last time it 
was merely the introduction of the 
Bill and at the intrOduction stage we 
cannot allot time. This is the con-
1iideration stage. 

Mr. Deputy·Speaker: The Business 
Advisory Committee met last time. 

Shri U. M. Trivedi: It was not 
discussed in the Business Advisory 
Committee. I remember it. 

Then it says: 

"The Central Government shall, 
after due appropriation made by 
'Parliament by law in this behalf, 
pay to the Corporation-

by way of grant ...... " 

[ would like to know where the pro-
vision is for this Corporation to eam 
lome money and pay to the Govern-
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ment. It is all take and no give. What 
is this going about with a beggar's 
bowl, to begin with a beggar's bowl 
and to have it in the bowl. It says: 

''The Central Government shall, 
after due appropriation made by 
Parliament by law in this behalf, 
pay to the Corporation-

by way of grant ..... . 

by way of loan, such sum of 
money on such terms and condi-
tions ...... n 

I know that you have been kind 
enough to indicate to me that four 
hours' time has been given for this. 
My hon. friend might be anxious to 
speak. But I have made out a suffi· 
ciently strong case to put before the 
House that a reading even of these 
12 clauses indicates to me that this is 
a Bill which must go before a Select 
Committee for proper consideration. I, 
therefore, appeal to the House that 
my motion be carried. 

Mr. Deputy-Speaker: Before I calJ 
the next speaker, I have to apportion 
the time between the general discus-
sion and the clause-by-clause con-
sideration. There are some amend-
ments also. Therefore we will go on 
with the general discussion for three 
hours, that is, till 4 o'clock. How much 
time does the hon. Minister want for 
his reply? -

The MInister of Commualty Deve-
10Pll1ent, Panchayati Raj and Co-
Operation (Shri S. K. Dey): Half an 
hour. 

Mr. Deputy-Speaker: We are left 
with only Ii hours for general discus-
6ion. Hon. Members will, therefore, 
take ten minutes each. 

Shri A. C. Guha: No, not ten 
minutes. 

Shr! Kashi Ram Gupta (Alwar): It 
.... ill be too short. 

Shri Barl Vishna Kamath: Let the 
House fix the time. 

An Bon. Member: The Bill 
be passed today. 

cannot 

Mr. Deputy-Speaker: I will call 
the hon. Minister at 3.30. 

Shri Bari Vishnu Kamath: WheR. 
did it start? 

Mr. Deputy-Speaker: It started at 
1 o'clock. Shri Shree Narayan Das. 

.... ) """1<1401 mf : ~ 
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iir.:: ~ ~W!fiT ~ iR tfl1l 
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" .... production, supply and 
distribution of agricultural pro-
duce and certain commodities on 
co-operative principles and for 
matters connected therewith." 
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"five shall be persons recom-
mended by the State Govern-
ments on a zonal basis." 
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• c c 
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Shri Naraslmha Reddy (Rajampet): 
Mr. Deputy-Speaker, in the long trail 
of very heavy while elephants that 
have ·been fed from ,the revenue..~ at 
our COWltry, .this Bill is the latest 
arrival asking for very fat pt"ovcnde't'. 
This Corporation envisages a member-
ship of twenty with a Cha1nnan and a 
VIce-Chairman. The Vice-Chainnan 
is also to be ·the Chairman of an Exe-
cutive Committee with five memben.. 
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'l'here lVould be a Secretary, I believe 
a very highJy paid Secretary to assist 
the work of thls Corporlilion, Added 
to that, claue 8 says that "subject to 
such rules as may be made by the 
Central Government in thL> behalf, 
the COl'pOTation may appomrt such 
other offioons and employees"-it :is 
un-numbered, tt simply says "may 
ap'po'nt such other officers and em-
ployeesas it considers neceosary for 
the efficient performance of its func-
tions." Undcmbtedly, these officers in 
oourse of time wHI multiply in such 8 
manrner that amongst themselV>eS they 
would ab501'b in all the income of this 
Corpol'3ition, if at all it gets any 
income. Th's wou1d be a oontirrluing 
drain on the monetary l'esources of 
the States, 

The;) again, pr:,vision is made in this 
Bill for the appointment of vaa-ious 
other committees. We can sad'ely pre--
trume from OUr experience in the past 
the number of the;;e commilttees wil1 
go on multiplying. It is, therefore, 
plainly seen that the creation of tJIDs 
Corporation gives endless' opportuni-
ties tor these varr-ious com.rnittees to 
hav,e picnking jaunts <throughout the 
who1e of the Indian peninsulJa for 
wh;ch our pOOO" country would have 
to pay in the shape of fat T.As, ani! 
other incidental chargeB. 

Why should such a Corporation be 
established when our country Is havinll 
lots of financial wOITies? We have on 
the Treasury Benches a plethara of 
Millistries, Ministers of State, DClPUty 
Ministers and Secretaries, anyone of 
whom could take up this funct.ion as 
a departmooltal affaJir. I am unable 
to understand Why at this time of the 
day when our Finance Mini..teT hal! 
)Peen going abourt from one country to 
another for more funds, the much-
valued tax~pa:ver's money should be 
dis.sipated on this wh~lly unnecessary 
body. 

Whe,never Govern,ment has delegat-
ed functions to such corporations 
there has bean wastage and ex·trava-
gance resultrlng in jm,effic!iency. so 
much so that these corporations have 
!».en the target 01 public criticism, 

The functions of the Corporation 
are described thus in section 9: "To 
plan a.n.dpromote prog'J1ammes foc the 
production, processing, lllW'ket:i.ng, 
storage. export and imPJll"t of agri-
cultuml produce through CQ-operative 
I!Ocieties." That is .to say. this Cor-
poration is supposed to promote pro-
grammes for the productt~m of agri· 
cultural ,produoe. The provision in 
clause 9 (2) is ·that this Corporation 
Mo.l1 provide funds ,to State Govern· 
men:s for fin1ancing co-,opemJtive socie-
ties for the purohase of agricultural 
produce and other commodiltieo, and 
also for the supply of seeds, manurl'S, 
fertilizers, agricultUral implements, 
etc. I submit that all this is an ins[:' 
dious method of introducing oo-opera-
tive :!'.arming by temptations, if pos-
sib1e, by compulsion, if necessary. 

Then again, I wish to draw the atten-
tion of tIhrls House to sub-c1ause (3) 
in clause 9 which says that "the Cor-
poration shall 90 exercise its func-
tions uniler this se~onas not to in-
terfere with rtlhe activities of the Khadi 
and ViUage Industries CommissiOll'l", 
Why do they make an exception? J 
would have been very glad if the Gov-
emment haa introduced this provisiOlll 
at the end that they will n.ot inter-
fere with the actlivities of the Khadi 
Commission or with rtlhe independen1 
agricultural activities of the individual 
ryots OIl' their holdings or with their 
i.n.itiative and judgment. If the Min-
ister lis reallv honest abourt the ryots 
he could have introduced such a pro-
vision at the end of gub-olause (3) of 
clause 9, 

It is quite plain that this BHI envi-
sages the introduction of co-opera.tive 
farming hoping to rai&e thereby agri-
cultural production, I am an agricul-
turist myself and I have seen many 
of these agricultural demonstrators, 
who are supposed 00 be experts. 
coming to our farms without knowing 
the rudiments of agriculture and 
without kn'owing something of practi-
cal agriculture from the old farrii.ers 
who are tilling our land. If such is 
the position of agricWtural experts, 
how could we increase the agricultural 
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production of our country? No doubt 
any number of them, would be manu-
factured in the laboratories of the 

'Community Development Department; 
but I am q u.te sure ihat they will 110t 
be able to make out a dry land from 
a we·t land or a bajNl field from a 
paddy field. 

Shri B. S. Murthy: Why not·! 

Shri Narasimha Reddy: I submit 
:that the Government should not dabble 
-wi1lh co-op>l"Z'ative farmil!lg or tamper 
-with the rights of the ryots. 

Shri Inder J. l\lalhotra: How does 
"the question of co-operative farming 
.arise here? 

Shri Narasimha Redrly: If the hon. 
Member reads :the wording of clause 9 
he will find that it says "to promote 
pro~ammes of agricult1ll'llll produce". 
How do you produce agriculturad pro-
duce? Not from the air, not by in-
carJJtations, not ·by any other procedure 
but by taking to farming. You are a 
co-operative society and you all"e in-
troducing co-operative ~nnin:g. There 
is no doubt about that. If my hon. 
friend had read 1Ih.e seclion he would 
nut have come forward with thti 
illJterruption. . J 

I submilt thlllt this whole Bill is 
IliOthing but 'a farce, a drama being 
played to throw dust into the eyes ot 
the self-relydng and honest ryots of 
our huge sub-con.tinent. This co-
operaUve fa'l'llling, or these oommunl'!S 
as they are otherwise called have fail-
ed in Russia and China from whioh 
latter country millions are running 
away in tamine in hunger and in !Ita:-
vation. In our own country we have 
gone 1ihrouglh many vicissitudes and 
trials ·and 'haV:P been subject to 6UC-

-C'e!<eive inv'83ions through centuries. 
And if through all these invasi·ons our 
coun-fry and our civilisation has enduro 
ed, it is on aceount of ithe fact that 
we have had a free ryot population 
carryiflog 0IIl their agricu11uraJ exis-
tence urrbJampe1'€d by any limitations 
-whaotsoever. The abodes of our ryotw 

have been the havens of peace and 
contentment, l\ihe subJi.me teachings of 
our land and its culture being handed 
down from father to son through the 
devotion of our women-folk through 
un-numbered centuries. I remember, 
while I was youn'g I attended a lec-
ture by Dr. Annie Besant, a pas-
sionate lover of our couIlitry and one 
of ·the distinguished ex-Presidents of 
the Indian N8Ibi0llllBl Congress. Speak-
ing about 1lhe ryots of India and how 
they went to work by first paying 
obei.:;.an~e 110 the Almighty, she said: 

"There is greater philosophy in 
the lean and laJllky ryot plying his 
lonely furrow on the banks of the 
Ganges than in all the philoso-
phies of the west." 

I warn !.he Governanen.t, do not kill 
the ryot by this new religion of your5, 
this uneconomic, exploded and detest-
ed c~-operative farming. I say, do not 
tamper with, do not play with, the 
rights of the ryot because in them 
flows t.lJ.e immemorial blOOd of count-
less aeons of agricultural anrestors. 
Especially at this time when O'Ur coun-
try is threatened by foreign invasion, 
when our sacred 'soil is tampered with 
by the vile feet of aggressors, we 
should not consign our sturdy, strong 
yeomen to an atm:;osphere of dejection 
and frustration. We should not at th~ 
time of crisis make our ryots feel that 
they are bondmen in their own coun-
try, that they are subjected to destitu-
tiO'Il and hunger. I would advise our 
Minister, who has already sufficiently 
tampered with, disturbed and disin-
tegrated the peaceful, rural pasturel 
life of our villages by his 'community 
development' and by his 'pan.chayati 
mj', to withdTaw 1lhis Bill (InteTT'Up-
nons). 

Shri B. S. Murthy: On a point ot 
order. I think the hon. Member used 
the woord 'tampered'. I submit it is 
not proper to use that word. 

Shri Narasimha Reddy: It he feels 
80 very delicate and touchy about !t, 
I will not say 'tampered'; but I will 
MY that he has lIufficiently distUlbed 
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and disintegrated the rural, pastural 
life of our country. 'Sa, I would re-
quest the Minister to withdraw the 
Bill, go home and offer prayers to the 
Almighty and take a vow never more 
to trifle with the rights of the ryots of 
our land. 

Silri B. S. Murthy: To Lord Nara-
simha! 

Shri p. R. Patel (Patan): While 
supporting the Bill, I would like to 
offer some suggestions. We know 
that the National Co-operative Deve-
lopment and Warehousing Board was 
established under the Act of 1956. The 
Deputy Minister was good enough to 
say that the Board has done excellent 
work. He gave figures of increase in 
the membership of co-operative socie-
ties, increase in the number of socie-
ties, increase in the number of mar-
keting societies and so many other 
societies. If the Board, according to 
the Deputy Minister has done good 
work, what is the reason for chang-
ing this Board to a Corporation? If 
the word 'Corporation' is put for the 
word 'Board', how is it going to serve 
the agriculturists in a better way than 
the Board does today? 

The reason for the separation of the 
two bodies, the National. Co-opera-
tive Developm.mt and Warehousing 
Board and the Central Warehousing 
Corporation, has been given in the 
StatEment of Objects and Reasons a~ 
follows: 

"Both the bodies were under th& 
administrative control of the Minis· 
try of Food and Agriculture. Sub-
sequently, there has been a re-
.allocationOf business by which the 
.administrative control of the Na-
tional Co-operative Development and 
Warehousing Board has been trans-
ferred to vhe Ministry of Community 
Development and Corporation while 
the administrative control of the 
Central Warehousing Corporation 
continues to be in the Ministry of 
FOOd and Agriculture. The two 
bOdies are thus under the adminis-
trative contrOl or two different Min-
istries. In the altered lIituation, and 

1329 (Ai) LS-8. 
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in the interest of the better func-
tioning of the two bodies and for 
administrative convenience, it is con-
sidered that the fwo bodies should 
function independently under sepa-
rate enactments". 

It is now clear that even though the 
two bodies were controlled by one 
Act, however excellent the functioning 
of the Board was according to the 
Deputy Minister, the only difficulty is· 
that one body is put under the admin-
istrative control of the Ministry of 
Community Development and Co-
operation while the other is under 
the administrative control of the Min-
istry of Food and Agriculture. These 
two Ministries are under the same 
Government. Do they not co-operate 
so far as the functioning or these two 
bodies is concerned? Is there non-
cooperation in co-operation? Other-
wise, if one is put under the admin-
istrative control of one Ministry and 
the other is put under the administra-
tive control Of another Ministry, that 
does not necessarily create conditions 
for the enactment of separate legisla-
tion. So I wish that the matter be 
considered by the Ministry. 

There is another thing. Co-opera-
tion is not a new vhing to us. It was 
started in 1904, when we had the 
Co-operative Credit Societies Act. 
Then in 1912, another Co-operative 
Societies Act was passed for the estab-
lish'ment of central tlnanc~ng agenciell 
to provide funds to the primary agri· 
cultural societies. Then in 1914, the 
MaCiagan Committee was appointed 
to review the progress of the co-
operative movement. In 1919, the 
Montagu-Chelmsford refol'mS came 
and the subject Of co-operation WSI 
transferred to the provincial govern-
ments. 'I1hus it became a provincial 
subject. In 1929, a Royal Commis· 
sion on Agriculture was appointed. 
They also considered this problem. In 
1954, after 50 years, the result has 
been that we had hardly touched the 
fringe of the problem. The Res~ 
Bank or India appointed a Rural Cre-
dit Survey Committee to inquire into 
the matter, which came out to :ray 
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that the total credit given by the co. 
operative societies to the agrirul. 
turists is only 3.1 per cent of the total 
credit requirements of the farmers, 
and even this was not given always 
to those who were in real need. The 
Committee recommended the setting 
up of a National Co-operative Deve-
lopment and Warehousing Board 
And so we had the enactment of 1956, 
The Agricultural Produce (Develop· 
mlmt and Warehousing) Corporation 
Act, and we had these two Boards. 
When the two Boards are working so 
well as mentioned by the hon. Deputy 
Minister, I do not know why WI! 

should bifurcate it. 

Shri Shyam Dhar Misra: We are not 
hesitating to bifurcate it. 

Shri p, R, Patel: Well, there is no 
hesitation; rather, we are in haste. 

Shri IDder J. Malhotra: That 
amounts to the same thing. 

Shri P, R. Patel: I will not refer to 
the figures of progress in the last five 
years. Looking at them, we see thl! 
progress is nice and good, but that is 
only so far as the figures go. Bu t has 
the principle of co-operation been im-
bibed by the people, or do they go 
to co-operatives for certain advan-
tages? That is the question. No doubt, 
we have got co-operative societies. It 
is a good thing. But I am of opinion 
that unless 90 per cent of the memo 
bers of such co-operative societies are 
agriculturists, such societies regis-
tered under the Co-operative Socie· 
ties Act do not become co-operatives 
The principle underlying it is that 
the agriculturist should be benefited, 
and 'for that, undess 90 per cent 01 
the members are agriculturists in the 
cotton co-operative society, I would 
not call it a Co-operative. 

I have seen certain co-operative so· 
cieties, co-operative ginning factories, 
and I think the ~nerchant community 
make the best use of these co-opera. 
tives and try to earn. So, I request 
the hon. Minister to see that in reality 

the advantage that we want to give 
to the co-operatives go to the deserv-
ing. the farmers. 

You will find that the intention iD 
having co-operative marketing socie-
ties is to benefit the agriculturists, but 
the middlemlm become members of 
such societies and ta'ke advantage of 
the co-operative movement. I am 
submittin.g not by way Of criticiam" 
but only with the view that the lIIiD-
ister ana the Ministry may see to 
it that co-operation in the real _ 
is there in aU co-operative societa. 

The idea behind establishing the 
Board and the Corporation is a nice 
one. It is given in clause 9: 

"Subject to the provisions of thiS 
Act, the functions of the Corpora-
tion shall be to plan and promo~ 
programmes for the production, prD-
cessing, marketing, storage, export 
and import of agricultural prod~ 
and notified ctt.nmodi ties through 
co-operative societies." 

We badly require an increase in the 
export OIl our agricultural produce.. 
We know that agricultural prod_ 
contributes. more than 76 per cent 
to our exports, and ,unless we 
double our production, we cannot in-
crease our exports. We must earn 
foreign exchange too, and if this is 
the idea in establishing this Board and 
this Corporation, I would be very 
happy, but there is one thing. Some-
two or three months back a statement 
was 'made by the Minister of Com-
merce on the Export Promotion Coun-
cil that all those who were taken were 
representatives Of the diffrent Cham-
bers of Commerce. There were Gov-
ernment servants, too. Representa-
tion was given to the cotton dealers.. 
the Cotton Exchange, the Seeds BI::-
change, the merchants and the ass0-
ciations, but no representation to thtt 
agriculturists. If at all we want to· 
improve and increase our product ... 
increase export of agricultural pro-
ducts, I do not understand why -
should not give representation to tile 
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agriculturist. We recognise labour 
unions and invite their representatives, 
we invite bank' employees and have 
consultations with them; we also have 
consultations with Government ser-
vants' associations, with merchants' 
associations, and we are benefited 
thereby. Shall we not be benefited if 
we take thc co-operation of the re-
presentatives of the agriculturists? 
Is it not time that thcre should be an 
association Of agriculturists in the 
country to look after more production 
in agriculture and its export? Would 
that not be beneficial te the country? 
I do not understand why we are afraid 
at that. 

-Shri -Shyam Dhar Misra: But are not 
the federat.ions of these agricultural 
cooperatives at the district and apex 
level, federations of agriculturists? 

Shri P. R. Patel: If he at.all say 
that we are going to have represen-
tatives of the agriculturist co-opera-
tives societies, I would welcome it, 
but what is in this Bill? It says that 
the Government ·will nominate. Why 
should there be nominations. In this 
year of 1962 when democracy is every-
where--we are all for democracy-
why should there be a nominatio.n? 
You find out some way by which 
elections are held and representation 
is by organised associations of agri-
CUlturists. Let the co-operative socie-
ties of the State elect a representative. 
Where is the difficulty? That would 
be sufficient, but you do not do it. 
l do not say you recognise agricul-
tural associations. 

Clause 10, I find, reads: 

"(1) There shall be a:n Executive 
Committee Of the Corporation which 
shalJ consist of the following mem-
bers, namely:-

(a) the Vice-Chainnan af tbe 
Corporation; 

Cb) three members nominated by 
the Central Government in 
such manner as maybe pres-
cribed; 

(c) the representative of the Re-
serve Bank ... 

Cd) two members nominated by 
the Cerrtral Government from 
among the members af the 
Corporation ... " 

And how is the Corporation to 
fonned? Under Clause 3(3), 

be 

"The Corporation shall consist of 
the following rnambers, namely:-

Oi) nine members representing 
the Central Government, ro be 
nominated by that Govern-
ment in such manner as may 
be prescribed; 

not representatives of the 
operative lIOCietie_ 

co-

"(ii) one representative of the Re-
serve Bank, to be nominated by 
the Reserve Bank; 

(iii) one representative of the 
State Bank, ro be nCfminated by the 
State Bank; 

(iv) one representative of the 
Central Warehousing Corporation, 
to be nominated by that Corpora-
tion; 

(v) eight non-officials nominated 
by the Central Government ... " 

So, there is no representation tothe 
co-operative societies. I suggest that 
Government might make this clause 
a democratic clause. I would urge the 
Government to consider this view and 
do the needful in the matter. 

15 hrs. 

111fT ~ ~ (~T) : roOlf~ 
Jf~, ~ m "{~ ~ it ~ ~ 
!II1RR If\ ~.~ ~ ~ If\ 
l« ~ ~ ~ 'f'l" \1{t ~ 1lit If'f-
~~ ~ ~ it ~ ~ ~1f6' 
Aitt tf I ~it Il~ m....r vn fit; ~ it ~~ 
IIiTt ~iti \'1m ~ ;;r"l ~ ~ it 
1f>11il~ If\ ~ ~ i <'111! ~ 
m ~ 1fficir~ ~:,. !Ir~ 
$IT !iITIMt I ~ irtt ~ it ~ m 
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~ ~ t f~ w fcj1hr~ ~ ~ 'fir 
INT m<I~~~ ~ ~ I~~~ 
~r ~ ~~ it ~ f.1~tf~ Iffif ~ ~ 
~ m<: ;;r) ~ 'lft ~ fJ'lIT ~ f-;re'IiT 
;n1J ~r ~~ sfr~'iti (f~ 
tt6 m~<lfliPT} "'l<q'i{~;'lI l!;itG", 
~t~ ... ~ I W ~~ it 'lir ,,~ mU 
.m ~ ~ ~, ;;r~1 ~it ~r ir{ I!/T I 

¥'"<:r <:\"~ 1{' ~ ~ ~ l:;"'ifT iI> ~~~T 
it 'liT{ ~HI ~ ~T ~ I 

~it 'Ii','{ ~'f' ~ ~ f'fi ~~r{ ~ 
it <tiT~,·srfCcf ~' . .,,;r 'Ii't ~ m q;: 
~ '1ft ~~ ~ I ~. '3'if <'I1i1T it 
~~~f;;r;t'fl~f;r;m:~f'fi~~ 1!t"'fi 
it 'Ii't~ ~ ~ ~<: Oii! ~ ~r'IT 
~~ I iRr f~'IiI1l<:\" <:\"T ~'fiR «tf~ ~ 

. f'fi "& ~ l!'A'f if iIi1iflM ~ 
~~~it'f<'I'I'ifT~~~1 ~crrm 
~ 'liT ~ ;rpr <:\") ~MT ~, 
ill<:\" err lIi'ffl t m<: g)a- iI'la-' "fi1T'l' ~ it; 
~~ it 'lft «m ~ ~ ~ lIFff 
it ~l!i'i ~('!IT ~ ~ ~n ~ I 
~r am: 'lft 1i'~ i!iWf lIfT f'fi 'li'tq'rstfCcf 
m~ ill<:\" m ttm « ;;fT Ifi;;ff ~, 
~ l!;'fi ~r ~ ~. it ~~ ~ij' 'Ii't-
~Tst~ ~~! I ;;fT ~ ~ ;;fT 
~~ 1{~ I!iTq-rsrWf ~'lI' itI 
om: if ~~ c::r vit, qfi m.;r 'lir ~ ~'fi<:IT 

~ I f'fi;:r;f~~~~~it ~ 
t I ~{t~~T~~1"'lI' ~~ ... if 
~(lr ~lfT ~ iIT'f it ~ «I it{ qrn 

NationaJ. Cooperative Development and 
Warehousing Board's Annual Report 
for 1960-61. 
~ ~ I ~it i!iWf tT1lT ~ f'fi ~«T it 
~ G"1lr ,,'t vit ~~~; ~ ltit 
fl!!~ ~ ~ f~, ~.;ri;f ~ 
iI: fl'rtt 7;11<: :a~if ~ ~ ~ rot 
II illiTiti'~it;mit~if~ ~ f'fi 
~w 'fi'f ~ ~m I~" ~ cn.~ 6'IIi' 

;;rl ~ '1ft ~ ~ ~~lIiT 1fi11tT 'fi'I f'fii 
.;rrit '1ft ~'fi<:IT ~ I ~ lI'il' 'liT 'fii\T 
~ f'fi ~ ~ 'Ift;;rr <:rr<m ~, 
'Ii! ~ ~~~ I iiI';;rrll' ~~; f'fi 
;rq;iitG ;nfll'ifl"'ll' '1ft CfTC:'R ~Tt .;mr, 
illi ~~ ~ f'fi ~~ q~ ~T ~r ~ ~ I 
lI6i' q;: f"f;:r;f "l:ft oo~, ~r{ ~ m: 
;nf;r;:ft\iT ~, ¥ 'fi<: l!;'fi 'fi'r ~i'l '1ft '1fT 
~CI~ ~T 'fiT ~ ~ I G"l+r i:r ~mQ ll~ 
f~ tn f'fi 'lTf1l7f')';jr 'fiT <:fRR ~;ft 
~m ~f~ lf~ -«: ~~ k~<'I -a <'I'GT 
fifOlIT nlfr ~ I 

l!;'fi e~~1 ifiittt ifT ll'~. ~I :--

The influence of the individual repre-
sentative on the management of some 
Central Banks appears to be rather 
great. This should be curtailed as far 
as possible. 

~~q;:'lir~~~f~ 
'1'IT ~ I ~ mm 'IT fiti ~ ~ fir<:t' 
<'I'm ~ ;;r) ~ lIFff it ~ ~ 
~'fiT;;rqTiiI'~)m liiI';;rTlTwt 
!!iT( ~ fir<:t' <'I'm \ifrnT, ~ fir<:t' orr 
'fi'<:~~~~~fJ'lIT~ 
m- ~ \ill ~ ~, '3'if lfi'T lIi1't ~ 
~f~~ I ~wfir<:t''IiT;;r) 
~ ~, \rn ~ ~ ~ f?f@r ;r(I' ~ 
~~~¢iiI'ffl~~fif;~~ 

o:Vl"""'4<<'I ~ lfiT ~ fir<:t' it." 
~<:\" orrii, ~ ~ ~ lfi'T iIi1i 
t\t'lr. ~ fit;lrr ~ I ~ "1ft fit;m;r ffi 
!fmfT ~ ~ ~ arft ~T it w lift 
~~ I!roIT ~ I ~ lfiT 11;V~ ~ 
it ~ ~ f.t;trr fJ'lIT ~ I ~ ~ ~ 
flI;tlfi'T~~ I ~~if~~ 
~~:;f\i~ ~it 
~ljfir{~, M~~ ~ 
~ ~ 'ifr-if lfiT 'lft w it ~ 
fit;Irr ;;rr;n ~ I 
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;;O~FRT~~fQ it; 
;;rrt it ., iim ~ ~ q '!'iT j. ~ 
t f'fi rn it>' rn ~ ~ ;nfif.tf~ 
t ~ ~ if ~ !lit lIi'tf ~ ~ 
~ tj1j'J t I om: om: ~ tm t fit; 
lli'ltnifucr ,.m if tjq.fii?; !fiT ~~, 
mile I!lT ~ l!ilJ « l!ilJ ~);:rT 
~ ~ f;;rn;ft ~ ~ ~ ~, ~ it 
~~RlITtl~~~~ 
flr; mile 'fiT ~ l!ilJ ~T, 'Ii ~ 
j flr; ~ f.r~ if ~ ifl't ~ 
;r;'t m<: 'liT ~ f<::lIPI1l'T ~ I 

~ ~ fswmfm~ mq; 
~ 'tiT ~'C! ~ ~a«~;Rtlr ~T 
it "I"f.r f.rqr<: 0lJ"ffi" f<r.il" ~ I ~ if ;ffui!; 
~ ~ f~ ~ 'TN <m1"t it; f~ 
~: l1@r ~ 'fiT ¥ ~ <::T ~t ~ I ~ lifiW 
tm t f'fi f;;rn- ;r;'t ~: l1@r ~ ifl't ~ 
~ ~ ~T, ;m 'fiT ~ f~ ~ aT ~ 
~'firomr~t I ~~~f'fi~~ 
tm<:~~'fir~ ~~;ffi~ 
m<: ~ 'fiT ~ f'fill'T ;;n;rr ~ I 
;;it ;lf~ ~ ~ ~ ;m;r;'t afor 
~ ifl't ~ ~ t 1l'T 'IT<: ~rit ifl't, 
~ 'fiT ~ ,.~ if ~ ~T fit;1l'T 
~~,~;r;'t~it~'fiTm'C!­
;m: ~ ~ :;nf~ I 

'C!ro !( 'lif ~-\Tro ~ if iflW ~ 
t :-

All questions at a meeting of the Cor-
poration shalJ be decided by a majo-
rity of votes of the members present 
and voting, and, in the case of an 
equality of votes, the Ohairman, or, 
in his absence, the Vice-Chairmall, or, 
in the absence of bllth the Chairman 
and the Vice-Chairman, the person 
presiding shall have and exercise a 
second or casting vote. 

~ ...=t ~ ~ IjIf 'IftII ~ 
if;l ~ _ ",1Cliiftij ~ it \IT 
01"If\Fft an ""' ~ ",)Clliife,. ~ 
~~~tl~W~...=t~ 
~f.t;;;zrm~~~~« ~ 
~ fam ~ ~ or ~ ~ qtf\ ~~ 
~~~~~~~ffiitU Wi if 
~ ftr¢ ~ 'fiT, ;;0 ~ fiI;lrr ;;n;rr 
~,~~~I~~~ 
~fit;~~i'tW~~,~i'I 
or ~ ~ ~ ~ ~ ifiTfWr ,,)e« 
~ '" f<:rqr ~ I ;;r;r ~ ~ ~ 
~~ ~ or ~, ~ ~ ",)""~fGq 
i!i1{ ~ or 'fi<: ~, ~T ~ ~ 
if~~1 

~ m<: :;fr-w itU ~ if ~ ifTt 
t I ~ !( ""', 'C!TU t ifl't ~ ~ if 
iflW ~ t :-

The Corporation shaH so exercise its 
functions under this section as not to 
interfere with the activities oi tne 
Khadi and Village Industries Com-
mission established under the Khadi 
and Village Industries Act, 1956. 

~ I!i"t ~ m I!lT ;prr ClICiijqlfid1 ~, 
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m iIifiro;r ;r;'t ~,m ~ 
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Shri Hlmatslngka (Goddu): I have 
. been tryin& to understand the reasons 

for which this Bill has been introduc-
ed and I entirely agree with the han. 
Member Shri Patel regarding the ob7 

jections he pointed out to this Bill. 
It has been stated by the Deputy 
Minish'" that the functions that are 
intended to be carried out by the pre-
sent Bill have been very well done by 
the body formed under the Act of 
1956. Because the two bodies are now 
under two different adminisVative 
min istrics this Bill has been introduc-
ed. Most of the functions or, rath"r 
all of them I should say, mentionea 
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in clause 9 of the Bill are connected 
with agriculture; the other body also 
continues to be under that Ministry 
and I cannot understand why this 
body which will also be connected and 
concerned with development, proces-
sing, marketing, etc. of agricultural 
products be under another Ministry 
except if you want to say that these 
things are intended to be done through 
co-operative societies. 'Co-operative' 
is a word which is producing charm 
in certain directions. In the name of 
co-operatives, things are done or are 
happening which onEi would not tole-
rate if such things are unconnected 
with that word and I will give some 
examples thereof afterwards. There-
fore, I cannot understand as to why 
this should have been introduced to 
place it under another Ministry. 

If you go to any important place 
in the village where a lot of importsnt 
development work is going en, you 
will find a number of office-,; deve-
lopment officer, welfare Officer, 
health officer, agricultural officer, 
panchayat officer. My hon. friend be-
hind me here remarks that it has no 
concern with this. After all the in-
tention is to do certain things for 
improving agricultural production 
which also takes place in the Villages. 
The main purpose of this Bill appears 
to be to borrow money from the Gov· 
ernment of India and to lend it to the 
States. Broadly speaking, they will 
take money from the Government and 
advance it by way of loans or grants 
for financing co-operative societies. 
What happens is this: When you lend 
money the borrowers think that it is 
not payable. You will find that 
moneys lent are not being realised and 
the moment any atempt is made to 
realise such moneys there is objection 
and people begin to interfere in the 
work of realisation and therefore, all 
these moneys are lost. It appears 
from clause 9 that the object is to 
finance co-operative societies for em-
ployment of staff and implementing 
programmes of co-operative develop-

ment. Why cannot the something be 
done by the Food and Agriculture 
Ministry, which they have been doing 
60 far? There is no reason why an-
other body should be set up and sepa-
rate expenditure incurred. As has 
been mentioned, the expenditure in 
1963-64 will be Rs. 3·5 lakhs which 
will go on increasing. The only pur-
pose, it appears, is to borrow money 
from the Centre and lend it to them. 

Shri Shyam Dhar Misra: I said: it 
is not the only object. It would plan 
and promote co-operatives; I have 
said that also. 

Shri IIimatsingka: Planning will 
be by the Central body or by the 
State bodies or the different co-
operative societies? After all, sO far 
as the question of planning for pro-
duction, processing, marketing, etc., is 
concerned, it all means the same 
thing. I do not s~ why there should 
be a duplicating and overlapping of 
functions and increasing difficulties at 
every stage. As a matter of fact, 
what will happen is that if a person 
comes for something to be done, one 
Ministry will say, "put this thing be-
fore the other Ministry" and the man 
will be like a shuttle-cock, being scnt 
f :om one Ministry to t'1e other. 
Therefore, I feel that there is no 
justification for a separate body to be 
set up. 

I was mentioning about the charm 
in the word "co-operation." What 
happens in Assam? Hon. Members 
from Assam will support me when I 
say this. In Assam, Government has 
given monopoly to co-operative socie-
ties to purchase paddy. If you make 
enquiries as to what is happening to 
those co-operative societies and how 
they are functioning and what is the 
fate of the agriculturists who have to 
come and sell paddy, you will realise 
what an injustice and harm Is being 
done to them. The co-operative socie-
ties have not been provided with suffi-
cient funds. They have got no 
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arrangement for storage or purchas-
ini. As a result, a lot a1 unfair acti-
vities are ,oinJ on and the agricul-
turist is sullering. For a co-operative 
society for a sugar farm, only Rs. 5 
lakhs to Rs. 6 lakhs come from diller-
ent persons-the co-operatives- and 
the rest had to be found by the Gov-
ernment. The total needed is about 
Rs. 70 lakhs. The sugar that was 
produced cost about Rs. 60 per maund 
in the first year. That is the cost of 
the sugar that was produced. What 
I was fceling is that we should not be 
charmed by the word "co-operativc" 
unless it functions properly. Certainly, 
the work that is intended to be done 
is very important. If programmes 
can be formulated for production, 
processing, marketing, storage, etc., by 
co-operative societies certainly that 
ought to be done, but no separate body 
is needed for the same. AlI these 
functions can be carired ou t by the 
existing bodies. 

Moreover, the main thing which 
will help in the increased production 
of agricultural produce is the supply 
of seeds, man ures, fertilisers, etc. 
Simply because you increase the num-
ber of bodies for doing this work, it 
does not mean that it will help in the 
distribution of better seeds, proper 
seeds, supply of seeds in time or the 
supply of manures and fertilisers in 
time. These things have to be arran-
ged whether by this body or any other 
body. What has to be done is to make 
arrangements for the supply of all 
these things and not to increase the 
number ef bodies with the same 
objects to be performed or fulfilled. 
Therefore, what I feel is that actually 
our attention should be diverted and 
applied to finding ways and means 
whereby we can be in a position to 
SUPply the needs of cultivators by 
seeing that they get proper seeds, 
manures, fertilisers, agricultural im-
plements and a lot of other articles for 
the development of agricultural acti-
vities and produce. But not much is 
being done in that direction, or, 
rather, not sufficient is being done in 
that direction. Our attention should 

COI'p07'Gtioll Bill 
be focussed towards that direction so 
that our people get these thinp-
they need these things-in time, in 
proper quantities and in proper 
quality and at reasonable rates. That 
should be our intention and only then 
our purpose will be very much served 
and helped. 

One of the objects is said to be the 
import of agricultural produce. Is not 
the Agriculture Ministry importing 
whatever articles we need? They are 
importing them. About export, I do 
not know how these co-operative 
societies will be in a position to ex-
port, which is a very big thing and a 
technical thing, and which needs a lot 
of experience and a lot of information 
of world markets. I do not see in the 
near future whether any co-operative 
society will be in a position to take 
up any of these activities that are 
intended by way for export of any 
agricultural commodity. Therefore. 1 
feel that the matter needs very careful 
consideration and examination before 
we really support this Bill. 

As I said; the objects are not bad, 
but these objects can be performed 
and are being performed by other 
bodies, and there is no need for dup-
licating the same. The money that 
will be spent in t1~e employment of 
persons, etC., will be better utilised 
for the supply of seeds, fertilisers, etc. 
With these words, I say that the 
matter should be reconsidered. 

Shri Jasbvant Mebta: I have been 
listening to the debate and heard my 
hon. friends speaking on this Bill 
which seeks to establish a National 
Co-operative Development Corpora. 
tion. While moving the motion for 
consideration of the Bill, the hon. 
Deputy Minister had put before the 
House the development of the co-ope-
rative sector and the co-operative 
movement as a whole. I would like 
to ask the question: what is the ultJo. 
mate aim of the co-operative move-
ment? Our ultimate aim is prosperity. 
When we want to establish or develop 
this co-operative sector, we must be 
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:very clear in our mind. I am always 
ont' with those who support the co-
.operative movement. When I look at 
the co-operative movement, the 
.picture wpich the hon. Deputy Minis-
ter presented to the House comes to 
my mind. Let us look at the practical 
.aspect of lhe co-operative movement. 
.co-operation has developed in quan-
.tily on a large scale,--in statistics and 
numbers. But when we look at the 
practical aspect of the co-operative 
'movement, we really ft!el where we are going. A time has come when we 
.should slop and think and think 
again, about which type of co-opera-
tion and co-operative sector We want 
to develop and what would be our 
pattern. 

I would lell the House in brief how 
this philosophy is implemented in 
action. Our ultimate aim is, through 
this co-operative movement, to deve-
lop agricultural production, processing. 
marketing and other things. But 
really, how far have we progressed in 
lhis matter? Our aim is to establish 
a separate corporation. We are always 
starting different organisations on a 
gigantiC! scale, with a top-heavy 
administration. But how do they 
delivl'r the goods') After the reporl 
of the Rural Credit Survey Committee 
of the Reserve Bank, which has revo-
lutionised the co-operative movement, 
Wl' had tht' V. L. Mehta Committees 
report also before us. If yOU look at 
both the reports, and the policy of the 
Government and the programme of 
the Government as to how the philo-
sophy is implemented in practice. you 
will realise the present position. 

One point which I want to place 
before the policy-makers of this Gov-

·ernment is this. In any policy 50 per 
cent of it should be theoritical. but 
you must have at least 50 per cent 

·mass approach. How is the thing 
going on practically? How we are 
implementing the programme practi-
eally must be examined. I will tell 
the House that even in the report of 
.tht' Rural Credit Survey Committt'e. 

they have said that co-operation baa 
failed but co-operation must succeed. 
On the same lines, I want to use the 
same words: co-operation has failed 
but co-operation must succeed. The 
Reserve Bank was advancing crores 
of rupees at q. per cent, but when 
the money goes to the farmer, the real 
agriculturist has to pay nine per cent 
interest. How is it? From the Reserve 
Bank to the farmer, though the middle 
agencies, how is that there is such a 
great difference, when credit is trans-
ferred from one organisation to the 
other? We are now establishing a 
cent"a! corporation and this corpora-
tion will advance to the State Banks, 
and the State Banks will advance to 
the district banks and the district 
b~nks will advance to the primary 
societies. "'I'hrough thIS ladder, this 
top-heavy administration, the cost 
will not be cheaper but it will be 
dearer. Why do yOU duplicate the 
agencies? Thl' Reserve Bank is 
directly advancing to the State Banks 
You are also starting a new corpora-
tion which will advance money for all 
these purposes. What is the use of 
that agency? The Reserve Bank has 
its own organisation. Through "that 
agency the present State Banks direct-
ly take the loans. They distribute 
them to the district banks. The district 
banks will give it to the primary 
societies. First of all, there must be 
clarity of thought. When We want to 
develop the co-operative sector, there 
should not be overlapping of agencies. 
The ultimate aim is production and 
prosperity. Let us see what type of 
credit we are advancing. There are 
agencies for advancing long-term, 
short-term and medium-term crCliit, 
but there is no coordination and unifi-
cation. We are organising a separate 
agency for long-term advancement 
and for short-term advancement, 
then' is a separate organisation. AIl 
thest' administrative costs have to be 
borne by the real farmers and agri-
culturists. 

We expand the co-operative move-
ment. We give statistics sayinc 80 
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many lakhs of cooperatives have been 
.organised, so many lakhs of share-
holders are there and SO many crores 
of capital have been advanced. But 
what is the quality change? There is 
no quality progress. So far as the 
rural area is concerned, if you appoint 
an enquiry commission, you will rea-
Jise hOW many societies are defunct 
~ocieties and how many societies are 
living on oxygen, i.e. societies which 
are taking advances from shawkars or 
exploiters. Before orgamsmg so 
many different types of agencies with 
lop-heavy administration, Government 
$hould fi~st of all find out what steps 
.<hould be taken to attain uniformity 
and to deliver goods in a simple and 
,traightforward manner. In the States, 
they have their OWn organisations. 
What will be the link between this 
organisation and the State Bank? 
There is no clarification as to whether 
the State Bank will take CI cdit frc,m 
this organisation or from the Reserve 
Bank. ·This should bl' clarified. 

Even the Co-operation Ministry has 
not got a clear picture as to how far 
the cooperative sector is going to play 
an important role in this matter. 
There is challenge from other sectors 
also to this cooperative sector. At 
that time, the cooperative sector must 
be more vigilant, more efficient and 
more dynamic, so that it can deliver 
the goods for more production, more 
prosperity and mort' development. 

I just wanted to draw the attention 
ot the Minister to these two or three 
pOint.~. Quality progress should be 
there and an enquiry must be institut-
ed. We must be told what steps Gov-
ernment are going to take to remove 
('orruption from thl' cooperative 
movement. COTruption has gone deep 
<lown and because of that the coopera-
live movement has degenerated. So, 
in the interests of the cooperative 
movement, a new approach is requir-
I'd and whil .. organiSing new corpora-
tions, Government should have a pro-
!ler perspective of the cooperative 
movpment. 

Corporattotl Bill 
8hri A. C. Guha: Sir, while lIene-

rally welcoming the provisions of this 
Bill. I have my own words of criticism 
about the necessity of having a Bill 
which means bifurcating the two 
organisations. The Act of 1956 was 
passed on the recommendation ot 
the All-India Rural Credit SurVey 
Committee. That report clearly re-
commends that these two bodies--
the National Cooperativ(, Develop-
ment Board and the Central Ware-
housing Corporation-should work in 
close cooperation. Not only that. It 
has also been stated that one of the 
functions of the Board is to give gene-
ral directions to the All-India Wan·· 
housing Corporatioll. This Board wa~ 
pxpected to be the parent body under 
which the Central Warehousing Cor-
poration would function. This Board 
was holding more than 60 per cent of 
the shares of thp Corporation. Out of 
59,000 shares, 40,000 shares were held 
by this Board. Now thesl' shares will 
be transferred to the Government of 
India, but the intimate connection 
which was necessary for the proper 
implementation of the recommenda-
tions of the All-India Rural Credit 
Survey Committee between the Board 
and the Warehousing Corporation is 
now to be cut off. 

I think the words as put in the 
Statement of Objpcts and Reasons art! 
not quite correct. It has been stated: 

"In the altered situation and in 
the interest of the better func-
tioning of the two bodies and for 
administrative convenience, it i. 
considered that the two bodies 
should function independently 
under separate enactments." 

There may be some administrative 
convenience. I am not sure about 
that. But it will not be correct to 
claim that in the interest of better 
functioning of the two bodies, they 
should be separated. Rather I teel 
that the Warehousing Corporation will 
110 far astray from the ideal for which 
the corporation was set up. From the 
n-port of the Wan-housing Corpora-
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lion, we have our apprehension that 
it has been functioning not so much 
to render help to the agriculturists 
and producers, but rather for the 
benefit of some richer section of the 
people. If this intimate connection 
between the Board and the Warehous-
Ing Corporation is cut off, I think the 
Corporation will go farther astray 
from the ideals for which it was set 
up. 

Warehousing and have two func-
tions. It can help the actual primary 
growers and the agriculturists or it 
can help the profiteers and rich mer-
chants. I think the present tendency 
for the Corporation is to help the pro-
fiteers in cornering the stock~, so ~hat 
they can shoot up the price. If the 
Corporation were divorced from thi~ 

ideal of cooperation as envisaged by 
the AIl-India Rural Credit Survey 
Committee, I apprehend that the Cor-
poration will serve only the latter 
purpose, i.e., helping the profiteers and 
ltock-pilers. 

As regards the performance of the 
Board, the Deputy Minister, whils 
moving for consideration of the Bill, 
gave us a very glowing picture about 
the development of the cooperative 
movement. 

Sbri Shyam Dbar Misra: also 
stated the problems. 

Sbri A. C. Guha: I know there has 
been quantitative improvement in the 
cooperative movement and I do not 
deny that there has been some quali· 
tative improvement also. But basical-
ly, the cooperative movement in India, 
I should say, lacks the spirit of co-
operation. The Deputy Minister has 
mentioned about the sugar cooperative 
factories. Most of the money has been 
supplied by this Board. I am not 
quite sure who are the members of 
theSe cooperatives, because they have 
not developed in my part of the coun-
try. But I have reason to believe that 
the members are not the real agri· 
culturists who prodUce sugarcane or 

the workers in the sugar factories, but 
they are somebody else, other than 
these two categories who have not 
been the real beneficiaries. If the 
cooperative movement develops only 
on Government money and to tlut 
benefit, not of the primary producers, 
but for the benefit of some middlemen 
or some richer section of the people, 
there should be concern for the Go,,-
ernemnt regarding the quality aspect 
of the cooperative movement. Sir, I 
only can expect that the Ministry as 
such is not so complacent as the 
Deputy Minister's speech would indi-
cate about the qualitative aspect of 
the co-operative movement. 

The speaker who preceded me has 
referred to the Reserve Bank. The 
Reserve Bank has been giving, I think, 
near about Rs. 80 crores annually at 
a subsidised rate of only 2l per cent. 
To that Rs. 80 crores, this Board has 
added another about Rs. 4 crores an-
nually. Compared to the sum given 
by the Reserve Bank, this sum of Rs. 
4 crores is a paltry amount. I cannot 
understand why this should not have 
been processed through the Reserve 
Bank. The only point raised is that a 
certain part of the amount is given as 
grants and not as loans. That is all 
right. The amount given as grants 
may be processed through this Board 
or the Corporation that is likely to 
come, but the amount given as loan, 
[ think, should be processed through 
one agency, through the Reserve 
Bank or its subordinate agent thp 
State Bank. A government depart-
ment or any corporation su,bordinate 
to the Government should not give 
any loan in that way, and it should 
be processed through one agency, 
which is the Reserve Bank of India. 

After this Rural Credit Survey Re. 
port, we have also the report on cre-
dit conducted by the Committee pre-
~ided over by Shri Vaikunthlal 
Mehta. That Committee has made 
certain important recommendations 
particularly about giving loan~ to 
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persons who may not be credit-
worthy but who may be credit-deser-
ving. Even though that matter was 
discussed in the consultative commit-
tee and through the Ministry here is 
very enthusiastic about that, I do not 
Lmow whether any of the co-operative 
liocieties or the State Governments 
have shown any enthusiasm in giving 
loans to peasants who may not be 
credit-worthy but who may be credit-
deserving. There will be a certain 
amount of risk in giving credit on the 
basis of standing crop. 

With this is connected the aspect of 
linkir.g credit with marketing. If the 
loan is given on the basis of standing 
~rop Or on the honesty and integrity 
<If the loanee, surely the co-operative 
I'ocieties will have to step mto the 
field of marketing. From the report 
We find that up till now about 1800 
marketing societies have been benefit-
ed by this Board. From another re-
port I find that the total number of 
marketing societies including the 
State, Central and the primary socie-
ties would be near about 3000 or a 
little more than 3000. Why is it that 
the remaining societies have not been 
helped? Did they not approach the 
Board for any help, or is it that tl.ere 
is anything wrong with those s()cie-
ties due to which the Board could not 
give any help to them? Mter all, India 
has over 5,50,000 villages all over the 
country. There are a number of mar-
kets-they may not be big mandis, but 
markets big enough to attract' com-
modities worth lakhs of rupees--all 
over the country. In such a big 
country, if only 1800 marketing sode-
ties with a sale of commodities worth 
Rs. 192 crores have been benefited or 
have been helped by this Board, I 
think the achievement of this Board 
in that regard Is not very commend-
lIble, particularly when we remem-
'ber that in 1960-61, the value of agri-
cultural produce was worth over Rs, 
'6,500 crores. 

As regards the functions of the Cor-
Poration, clause 9 gives us the func-
tions. Apart from the generality of 
the purposes, sub-clauses (2) (a), 

Corporation Bm 
(b) and (c) enumerate the specia, 
functions on which the Corporation is 
expected to concentrate. In this I do 
not find any mention of processing, 
marketing, storage etc. If, as is said 
here, the Corporation will concentrate 
primarily on the items mentioned in 
sub-clauses (2) (a), (b) and (c), I am 
afraid the aspect of processing and 
marketing will not get the due atten-
tion of this Corporation. 

It has been mentioned in the report 
of the Third Plan, in the Chapter on 
price policy, that what is important 
for consideration is that the producer 
gets the price which the consumer 
pays, that not a portion of it or a con-
siderable portion of it is taken away 
from the producer by the middle-
men: Whether the grower always 
gets the benefit of the price that the 
consumer pays or whether his gains 
are intercepted by middlemen is the 
main consideration for any economic 
policy of the Government, particulaf-
Iy for the price policy. So, if this 
Corporation or the co-operative move-
ment does not take proper care about 
processing, marketing and other 
things but only gives money for cre-
dit purposes, then I think the price 
policy of the Government will be 
hampered. 

There are one or two other points 
which I would like to mention. The 
Rural Credit Survey specifically men-
tions that the Chairman of the For-
ward Markets Commission must be a 
member of this Board. According to 
the 1956 Act he is there. But in this 
Bill I do not find any mention of the 
Chairman of the Forward Markets 
Commission. I think that functionary 
is an important man as regards agri-
cultural commodities, and I hope 
under the powers given the Govern-
ment will take care to see that the 
Chairman of the Forward Markets 
Commission will always be there on 
this Board. 

I have some basic objection to tIte 
designation "Corporation". This wiII 
be a promotional body and not at all 
a commerelal body. This body will 
not have any share capital. It will 
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depend on the annual recurring grants 
or loans from the Central Govern-
ment. Therefore, it is better that the 
designation ''Corporation'' be avoided 
and the older d~ignation "Board" 
bo rplained. "Corporation" would gene-
rally mean a commercial body or 
a Municipal Corporation. There is 
only one Corporation which is a pro-
motional body and that is the Handi-
crafts Corporation. But that has also 
got a share capital and the Central 
Government has subscribed to that 
share capi·tal. In that sense it can be 

'called a corporation. But there is no 
share capital for this body. I think. 
therefore, that to call it a "Corpora-
tion" will be misnomer for this body. 

Dr. L. M- Singhvi; Mr. Deputy-
Speaker, I have often admired the 
probity and the practical idealism of 
the Minister of Community Develop-
ment and Co-operation but, frankly, 
I am sorry that the present pice of 
proposed legislation does not cred't to 
Speaking in an entirely non-parti-
san spirit, I feel that not sufficient 
attention has been bestowed upon this 
subject so that what we have before 
us is nothing more than a routine 
recasting of the earlier instituti'onal 
body that We had, namely the Board. 
1 feel that opportunity should have 
been taken while streamlining, the 
institutional set-up, while recasting the 
organisational set-up, to make radi-
cal, importance and far-reaching 
changes; but, this opportunity un-
fortunately, has not been avail-
ed of and I feel, therefore, that this 
ls a premature piece of legislation. It 
may be very well conceived but it' 
is ill-delivered. So, in the interests 
of giving t'O the country a mature arid 
a well-considered piece of legisla-
tion, I should like to commend the 
lIuggestion made by Shri U. M. Tri-
vedi that this will be. referred to a 
Select Committee and in the alterna-
tive, I would like to request the Min-
ister to bestow very considerable 
thought 'on'the varioUs provisions in 
this proposed legislation. 

There is perhaps a definite func-
tional need for such an institution. It 
Is perhaps true that an organisation 
like this would promote pointedly the 
cause of co-operation, but the only 
justification that is stated in the State-
ment 'of Objects and Reasons and to 
which some of 'the earlier ~peakerg. 
have referred is: 

...... there has been a re-allo-
cation of business by which the 
administrative control CYf the 
National Co-operative Develop-
ment and Warehousing Board has 
been transferred to the Ministry 
of Community Development and 
CO-'operation while the adminis-
trative control of the Central 
Warehousing Corporation conti-
nues to be in the Ministry of Food 
and Agriculture. The two b'Odies 
are thus under the administrative 
control of two different Minis-
tries. In the altered situation and 
in the interest of the better func-
tioning of the two bodies and for 
administrative convenience, it is 
considered that the two bodies 
should funct!on independently 
under separate enactments." 

[f that is the only justificati'on, then 
there was no justification for the haste 
with which this Bill has ·been brought 
before us. I feel that though it does 
1I0t actually add to the la'rge institu-
lional framework, it does put on the 
statute book an enactment which has 
been ill-considered in the sense that 
various provisi'ons, a discussion- of 
Which is not appropriate in details at 
lhis stage, have not been gone into 
with sufficieJlt forethought, with suffi-
cient foresight. 

I feel that the scheme of the BiB, 
in the first place, lies buried in a 
welter of confusion. Even the pre-
amble is of no great assistance to us. 
Secondly, I feel that the drafting of 
the Bill, I am ftorry to say, is rather' 
of a poor order, and contains eX-
pressions which are evidently loose and' 
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not fit to find place in a Bill brought 
by the Government before us; ii 
would be excusable perhaps if a pri-
vate Member brought it because he 
has not got the resources, but iJ 
bodies such as the G'overnment or 
India bring forth a piece of legisla-
lation which is not properly drafted, i~ 

does not reflect well on them. I feel 
that this is evidently one of the 
numerous progeny the ever-pro-
lific female that is bureaucracy. Th~ 

anxiety is to put another enactmenl 
on the statute bO'Ok without rea II)' 
considering the various pros and cons 
of the provisions contained therein 
and this, I think, is a great shortcoming 
in the present proposed piece of legis-
lation before us. 

I feel that a detailed discussion of 
the failures and successes of cc-
operation is not wa'rranted at thi! 
stage. It is not appropriate for us, 
while discussing this Bill, to go 
into the details of the failures 
and successes of this movement in 
Ihis country. The failure of co-ope-
ration in this country is the failure CJf 
the human element. It exemplifies 
the crisis of national character to 
which our country as a whole is at 
present subject. But I would like to 
say that in providing for an institu-
tional framework, in trying to stream-
line procedures, we must make an 
effort to see that a legislation is 
enacted which would promote the 
ends and the cause which we have in 
view. I do not think that the present 
proposed corporation would be able in 
any great manner or measure to pro-
mote the cause of co-operation in this 
country. 

First, I would like to refer to the 
looseness of the Bill. For example. 
the preamable itself says that it is: 

"A Bill to provide for the in-
corporation and regulation of a 
COrporation far the purpose 01 
development of agricultural pro-
duce and certain other commodi-
ties on co-operative principles and 
tor matters connected therewith". 

Corporation Bill 
These "certain commodities" are nO· 
doubt the notified commodities which 
are defined in clause 2(e) of thc Bill. 
Now, when we try to find out what a· 
"notified commodity" is, we find th&t 
we are 'only travelling in a vicious 
circle which it is impossible to break 
at any point because a notified com-
modity is a commodity which is nOLi-
lied by the Government. What" de-' 
finition! And what vagueness in, 
crying to provide for the regulation of 
certain comm'odities by setting up II' 
corporation. This means that aIT 
commodities which are not agricul-
tural produce are covered within the 
scope of this Bill, and I suppose there 
is hardly anything which could not 
be defined as non-agricultural pro-
duce. If you divide all produce into 
agricultural and non-agricultural then 
practically everything could come 
under the regulation of this corpora-
tion but that is, I suppose, reducing 
it to an absurdity. So, it is very 
evident that the notified commod.:ties, 
or those "certain other commodities'" 
ought to be well-defined. We 
cannot, in fairness to ourselves 
and in fairness to the country, leav(" 
the scope of these "certain other com-
modities" or "notified commodlties'~ 
c'ompletely unaccounted, completely 
unexplaIned in the legislation which 
we are seeking to pu t on the statute' 
book. 

Shri B. S. Murthy: Plense r~ad it 
once again. I think there is suffi·· 
dent explanation to say that it is not 
a blanket provision. 

Dr. L. M. Sinrhvl: What clause is 
the hon. Minister referring to? 

SJari B. S Murthy: 1 am saying that 
on page 2 there is a full explanatioll . 
for "notified commodity". 

Dr. L. M. SlDghvl: But the difti.-· 
culty is, as I have already referred to. 
claUSe 2(e) refers to certain entrif'9 
in the Concurrent List of the Con-
stitution. I do not think that "noti-
fied commodity" is sufficiently specifte 
in this legislation. If it is then J 
would like the Minister, while he is 
addressing the House again, to specifY' 
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as to what are those various notified 
,commodities. Is he notifying them ir. 
advance? Is he able to say what 
they are? 

Shrl Shyam Dhar Misra: They wit! 
be tobacco, coffee and tea. 

Dr. K. L. Singhvi: 'The Minjsl~r 

says that tobacco, coffee and tea are 
the three notified commodities. Then 
where is the need fOT a notified list? 
We only need to say that along with 
the agricultural produce these three 
other commodities will be included. 
Why phrase laws in such ambiguous 
manner so as to leave the laymen 
and even the lawyers in considerable 
·confusion? 

Shri U. M. Trivedi: I am sorry to 
disturb my hon. friend. Does the 
hon. Minister want to tell us that 
'.hese notified commodities will travel 
beyond item 33? 

ShriShyam Dhar Misra: N u. 

, Shri U. M. Trivedi: Then under 
what head will you get the fonow-
ing: 

"the pToducts of any industry 
where the control of such indus-
try by the Union is declared by 
Parliament by law to be expedient 
in the public interest, and im-
ported goods of the same kind as 
such products"? 

Does he want to bring it under that 
bead? What is a notified ~ommodity? 
Under what head will it come? 

16'00 hrs. 

Dr. L. M. Sinl'hvi: I am ',han\d'ul 
to Shri Trivedi for the intervention 
he has made. I feel 'that everyday 
we are letting loose concepts which 
1lre not properly defined and there-
fore we are providing for m'ore con-
fusion, more litigation, more difficul-
ties and more equivocation. Why can 
the statute not be more simply and 
more directly drafted? We do not 
have to travel in circles in order to 
1!ee what comm'odities we want to 
.cover within the scope of this piece of 

Corporation Bin 
legislation. Legislation is supposed to 
claTify and simplify; it is not supposed 
to confuse. 

I would also like to refer to certain 
aspects of the prop'osed legislation. 
One of the hon. Members here sug-
gested that in clause 4 we should 
provide that if in the opinion of the 
Government it is an offence involving 
moral turpitude then such a person 
may not be taken in the COTporation. 
I would take seri'ous exception to 
that. Of course we would not like to 
give such blanket powers to the exe-
cutive to define what offences they 
would like to .include as offences in-
volving m~ral turpitude. 

In this connection I would also 
like to end'orse Shri Trivedi's observa-
tion that there should be no real dis-
tinction between offences involving 
mOTa I turpitude on the mere criterion 
of the sentence awarded. Whether it 
is a sentence of a month, or of two 
months or of two years, it should 
make no difference as long as there is 
an offence which involves moral tur-
pitude. I think, we shOuld exclude a 
person who has been guilty of an 
offence involving moral tUTpitude 
from becoming a member of the Cor-
p'oration. 

I would also like to refer to clause 
6 in which the Central Government 
is given blanket and general POWe'l'S 
for the removal of members without 
stating -within the body of this piece 
of legislation the gTounds on which 
such removal can be ordered by the 
Union G'overnment. 

Sbrl Sbyam Dbar Misra: :teasona-
ble opportunity is there. 

Dr. L. M. Slnrbvl: Reasonable op-
portunity is there but no grounds for 
removal are p'rescribed. -They may· 
give a reasonable opportunity but 
grounds for removal are not specifi-
cally stated or defined. 

Similarly, I feel that it is wrong to 
provide in clause 21 that the Central 
Government in its sweet will and at 
its own discretion may dissolve the 
Corporation. This again is a provl-
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sian which arms the Government with 
arbitTary powers. 

I could go on and on in respect of 
this piece of legislation but the Rules 
of Procedure of this House are thai 
we do not discuss the clauses in 
detail. But I do refer to them 
because they involve fundamental 
principles regaTding this legislation. 

I would also like to refer to the 
fact that the existing Board is sought 
to be trans"formed into a Corporati'on, 
but I do not find the necessary inci-
dents of a Corporation in the 
proposed organisation. The first and 
fundamental incident of a Corpora-
ti'on is autonomy and I find that this 
Corporation is very much tied to the 
appronstrings of the CentTal Govern-

·ment and the Bill does not provide for 
an adequate measure of autonomy for 
this Corporation. 

In the same way I feel that this 
Bill does n'ot purport to define the re-
lationship between this COTporation 
on a national level and the myriads 
of co-operatives and co-operative or-
ganisations which exist all through 
the country and in letting this rela-
tionship remain obscure I think the 
Bill has failed in one 'of its basic pur-
poses. 

I feel that at least in the case of 
this particular piece of proposed legis-
lation Government has approached 
the business of legislation in some-
what lighthearted manner. I do say 
this not with any guest a but with a 
sense CYf sorrow because-I am sure, 
Sir, as a lawyer yourself, y"ou are 
aware-in this country we are bring-
ing on the statute book ill-conceived, 
ill-delivered and ill-drafted enact-
ments everyday. I think if Parlia-
ment is to perform its basic and a11-
important duty of giving proper legis-
lation to the country, it must neces-
sarily provide for more mature and 
deep consideration "of the matters in-
volved in the provisions of proposed 
legislation. I, therefore, suggest that 
the hon. Minister should agree either 
1329 (Ai) LS-9. 

Corporation Bill 
to hold us the passage of the Bill or 
to a Select Committee in order that 
the Bill may receive a greater and a 
m'OTe mature consideration. 

Shri MaD Sinh P. Patel (Mehsana): 
Mr. Deputy-Speaker, Sir, I would like 
to take this opportunity to compli-
ment the Ministry on coming forward 
with the proposal for a corpOTation 
instead of the Board. No doubt, the 
objects stated in the Bill do not speak 
very clearly whether it will only be 
transferring the work of the BoaTd 
to the Corporation just for higheroad-
ministrative expenses or whether it 
will, on the con tTary, be to enhance, to 
implement and to have further pro-
gress of the cO-'operative movement 
and the precessing and marketing as-
pect of the co-operative movement. 
As I understand from the objects at 
the Bill, the existing National Co-
operative Development Board and 
Central Warehousing Corporati'on, nO 
doubt, works interdependently but 
there are two separate and indepen-
dent Ministries. The fundamental as-
pect, that is, the co-operative part o~ 
it, is not necessarily only overpro-
duction or producing more agriculture 
products but the wh"ole process of a 
systematic life, that is, all the agri-
cultural produce should be systema-
tised \nto or channelised through a 
co-operative system as a whole, 

I have a very long experience of the 
co-operative movement and that too 
in the different units, whether it is 
an apex unit at the District or State 
level or a primary unit, grants "or sub-
sidies or loans are so sparse that 1 
will not wholeheartedly agree with 
the rosy picture given by the han. 
Deputy Minister. The progress, no 
doubt, is very great, but it may not 
be so encouraging to the existing co-
operators as 1:'0 what end or after 
what period the whole society will be 
engrossed into a co-operative System 
alone, 

Now, let Us take one or two 
examples. We want to channelise 
every produce of the agriculturist 
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through marketing S"acieties. There 
are marketing societies at every Taluka 
level and at village level who have no 
finances of any nature to deal with 
even 10 per cent of the marketing of 
the agricultural produce. As my hon. 
friend Shri A. C. Guha very rightly 
$aid, today the Central Warehousing 
Corporation indirectly helps only pro-
fiteers who can pUTchase from the 
market and hoard theiT stocks in the 
mar1ileting centre by having a god own 
of their own. Very recently the finan-
cial aspect of this independent Cor-
poration has been envisaged and a ciT-
cular is being issued. But Rs. 5 crores 
or Rs. 6 crores a year is too small 
an amount to cover an area Ilf 550 
lakhs villages and so many primaTY 
units. I come from Gujarat State. 
n is after more than three years 
that a co-operative society has its 
turn to haVe a godown. It is after 
more than two years that we get our 
share contributi'on from Government as is required for a primary unit to 
run and to give to the individuals. 
As is well said by the hon. Deputy 
Minister the aVl!Tage loan to an agri-
culturist hardly comes to Rs. 100 or 
Rs. 110. If we really want to pro-
gress, the Co-operative Department 
wants a corporation independently 
which can go ahead with the co-
operative movement at its back and 
with al) apex or primary institutions 
to come forward at a little faster 
speed whereby the real agriculturi<;t' 
get an advantage. 

Shri Shyam Dhar Misra: In CVf.ry-
thing, Gujarat ranks very high. 

Shri Man Sinh V, Patel: My hon. 
friend The Deputy Minister has said 
In his initial speech that SO far as 
the cotton sale and ginning aspect is 
concerned, Gujarat is No.1, but as far 
as agricultural produce is concerned, 
UP is No.1. 

As far as I know, in my district, 
there are about seven Taluka sale and 
purchase unl'ons, and about 1100 pri-
mary ('o-operative societies, but not 

a single warehouse or a godown has 
been built by either CentTal Ware-
housing Corporation or State Ware-
housing Board. If after six years of 
working, the Central Warehousing 
Corporation cannot have a phased 
programme whereby it can provide 
at least one warehouse in a district 
with 16,85,000 population, how can 
we cxpect that the whole processing 
will be canalised through these mal"-
keting societies? 

As I understand it, the purpOSe of 
having an independent corporation is 
that the work will be speeded up, and 
the progress 'of the co-operative movc-
ment . will be acceleratcd, and cer-
tain additional facilities will be pro-
vided for tlie small apex units, the 
district units and tal uk units, so that 
they will get their godowns, they will 
have their shaTe capital, and they 
will also have (. 'rtain additional faei-
litic·., for proce ing and marketing 
at cac., ~'nit lev, '. 

With these re··.uks regarding sup-
porting the pres. ,t Bill, I have got 
one dTastic suggestion to make to the 
Ministry. I would suggest that in any 
C'orporation the majority of the mem-
bers should in no case consist of 
officials. The present Bill envisages 
21 members in all, out of whom only 
8 are non-officials. Some of my hon .. 
friends with progressive views aT' 
otherwise are saying in a spirit of 
criticism that it sh'ould be a fully 
democratic body. But I may not go 
to that stage at this moment. In the 
initial stage when the corporation it-
self is just' coming up, and without 
having any share capital of its own, 
is mainly dependent on the Central 
Government, I would not mind if it 
is a nominated b'ody with all the res-
pective agencies and other interests ot 
co-operation represented on it. But 
out of 21 members, there should ne-
cE'"sarily be at least 12 non-official 
members. So, I would suggest that at 
least clause 3(3) (i) may be amended 
in such a manner that the Central 
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Government may nominate only six 
representatives of the G'overnment, or 
clause 3(3) (v) may be amended so 
that they can nominate about 12 non-
official members, In any case, the 
membership may be increased or re-
duced, but the majority should be 
n on -officials. 

Clause 10 provides for an executive 
committee which is also to be nomi-
nated by the Central Government. I 
would earnestly urt the Ministry 
that they should leave ; his executive 
committee to be elected by the whole 
corporation. When once Government 
take a decision and form a corpora-
tion consisting of members fully no-
minated by Government, they must 
leave the freedom to the corporation 
to form the eXf'cutive committee; at 
the most, they may provide that the 
vice-chairman or chairman may be 
nominated by Government, but the 
remaining member~ of the committee 
should be chosen by the corporation as 
a whole. There should not be re-
peated nominations each time even in 
a small executive committee of such 
a corporation. 

There has been a lot of criticism 
about tne term 'notified commodity' 
not having been defined properly. As 
I understand it. some of my hon. 
friends have suggested that milk will 
also be considered as a commodity 
coming within the meaning of this 
term. But as I see it, entry 33 in List 
III of the Seventh Schedule may not 
include it; tobacco, tea. coffee etc. may 
come under the term 'notified com-
modity', but milk may not; but I 
Would call milk even as a direct agri-
cultural produce, because the chief 
subsidiary income of an agriculturist 
Is from milk; so, milk should neces-
sarily form a part of the category of 
notified commodities. The reason why 
I talk of milk is this. Gujarat can 
take pride at least in one dairy, name-
ly the Amul Dairy in Kaira district, 
which is run on a co-operatiVE! basis. 
According to the last census. there are 
two other districts having a much 
more cattle population than Kaira it-
self. I belong to one of them. There 

Corporation 8m 
we have recently formed a district co-
operative milk union. We are having 
a tremendous production of milk. We 
want to process and market it on the 
same lines as at Amul. When the 
agTiculture departments of the res-
pectiVe Governments, Central and 
State, were phasing their plans under 
the Third Five Year Plan, they might 
not have envisaged the possibility of 
the development of this c'O-operative 
movement in other districts. Such co-
operative movements can also be 
covered by this Corporation. 

With these remarks, I compliment 
Government op the courageous stand 
they have taken not only in respect of 
the bifurcati'on of Board and a Cor-
poration but also in' envisaging a bright 
future for the co-operative movement 
to be ushered in, in a very short 
period. 

Shri Inder J. Malhotra: Before you 
call upon th(' han. Minister, I would 
like to submit just one point for his 
consideration. It is stated that this 
Bill extends to the whole of India 
except the State of Jammu and Kash-
mir. But I understand there are cer-
tain constitutional procedures to ex-
tend the laws passed by this House to 
that State. I would request the han. 
Minister fa take thOse steps for the 
extension of this law to Jammu and 
Kashmir. 

Shri S. K. Dey: I ar,j V'~IY giad. 
and grateful to the House, that on the 
su bject of this Bill there has been a 
fairly exhaustive discussion on various 
aspects of the co-operative movement 
in the country. My han. friend, Shri 
A. C. Guha, said that when my han. 
colleague, the Deputy Minister moved 
the Motion for consideration, he re-
flected a certain amount of complll-
cency about what has been achieved 
under co-operation tiII now. We haVe 
never claimed any very great succes',' 
in the co-operative movement, patti-
cularly in the qualitative sense. till 
now. I have myself every time I 
have discussed this subject in thl!' 
House, at the time 'Of the budget 
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grants or on other occasions, nevel 
failed to mention that we inherited a 
jungle. 

Shri Jashvant Mehta; What stt!ps 
have been taken? 

Shri S. K. Dey: I am cvmmg to that 

Since the Ministry was created, we 
have throughout been engaged in 
building an order out of that jungle. 
You know that the Ministry has ap-
pointed a number of committees head-
ed by very distinguished people in the 
country who have served the co-ope-
rative movement. Some of them were 
established under the Ministry, some 
others under other auspices. The re-
eommendations of all these commit-
tees have been carefully analysed in 
the Ministry and with the state Gov-
ernments and considerable improve-
ment has already begun to take place. 
But you cannot put a jungle in order 
in a vast sub-continent such as ours 
in a period of three or four years. 
Ever since we had this subject trans-
ferred to the Ministry and a new 
department was created, an effort has 
been made to build up the non-official 
sector Of the co-operative movement 
in the State. I would say if there is 
anything for which this Ministry can 
feel proud, it is the fact that it has 
from the every beginning tried to dis-
place officials from the helm of thE' 
movement, and substitute non-officials 
almost throughout the country. In the 
past even Ministers used to be the 
head of the co-operative institution. 
Today neither in the Centre nor in 
the States, with maybe one or two 
exceptions, are Ministers to be found 
as office-bearers in any of the co-
operative institutions. We have tried 
to ensure that even Government 
officers keep away from their position 
as office-bearers in the co-operative 
insti tutions, and we are trying to build 
up a federated structure of the cO-
·operative movement from the village 
upwards. There is today a National 
Marketing Federation, purely non-
official. It is, under the revised cons-

titution, a federation of the State ins-
titutions. Again, the State marketing 
bodies are being attempted to be built 
into federated structures based on 
the village co-operatives and the mar-
keting units. We have at the national 
level the National Sugar Syndicate. 
We have today in the National Co-
operative Union, an outstanding ad-
ministrator whose ability is unques-
tioned in the country, Shri V. T. 
Krishnamachari, a Member of the 
other House and ex-Deputy Chair-
man of the Planning Commission, 
who has taken up the responsibility of 
running the National Co-operat,ve 
Union at the instance of the Prime 
Minister, ourselves and many other 
non-official co-operators in the country 
who pressed on him to come into it. 
We have transferred "the entire res-
ponsibility for training and education, 
regardless of any risks that might be 
involved, to the National Co-opera-
tive Union, to a special Board. Does 
it indicate that the Government wishes 
to strengthen its stranglehold on the 
co-operative movement? It indicates 
that we are attempting very honestly 
and sincerely to build up structures of 
the people themselves, co-operators, 
to which we can hand over responsi-
bilities. That is what is being at-
tempted. 

I feel a little distressed that there 
should be so much of misunderstand-
ing as to the purpose of this Bill. This 
is not a new Bill that we are intro-
ducing. A Bill was introduced in Par-
liament several years ago, which was 
a Bill for a Corporation. It was the 
Agricultural Produce (Development 
and Warehousing) Corporation Act of 
1956, and it said under section 3 (1) 
that with effect from such and such 
date as the Central Government may 
by notification in the Official Gazette 
fix in this behalf, there shall be estab-
lished at New Delhi a corporation by 
the name of the National Co-operative 
(Development and Warehousing) 
Board. Here again. the title is the 
same-it "is the National Co-operative 
Development Corporation Bill, and 
there is no difference whatsoever. 
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Why do we introduce a new Bill? 
The question is very simple. When 
four or five years ago the Bill was 
passed by Parliament, there was no 
national co-operative policy in the 
country. There was a policy that was 
adumbrated by the Reserve Bank's 
Committee on Rural Credit, and ac-
cording to that, just for the purpose 
of giving financial assistance, a new 
corporation was envisaged in the 
Warehousing and Co-operative Deve-
lopment Board. So, the Bill came 
here, and a new Board was created. 
A couple of years later, very justifi-
ably, and the House should feel very 
happy about it, the National Deve-
lopment Council took a decision that 
co-operation should be given a new 
look and a new spirit. According to 
that, the Government of India creat-
ed a new department of co-operation 
charged with the special responsibility 
of promoting co-operation, so that it 
could grow to be a people's movement, 
as a counterpart of the people's poli-
tical democracy which was being en-
visaged under Community Develop-
ment and Panchayati Raj etc. 

When this new and enlarged res-
ponsibility was given to a newly cons-
tituted Ministry in the Centre, it 
Was quite obvious that the Board, 
which was to be an agency of the Gov-
Ej"nmlent '1Ior ·aUoWillg (fundg·· to the 
States as a corporation and for giving 
joint assistance of the non-officials 
and officials to the State Government 
while servicing the States from the 
Centre, also must be transferred to 
the newly created Department of Co-
operation. It was transferred; and, 
as my colleague had earlier mention-
ed, under the orders of the President. 

When the department was created, 
it was envisaged that there would be 
two organisations, one looking after 
the warehousing board as a commer-
cial institution and the other looking 
after the Co-operative Development 
Board. which would be attached to 
the new Department of Cooperation. 

I could have easily brought in an 
lUnendmeni of the old Act. But, we 

Corpuration Bill 
felt that it is a new department that 
has bpell created in the Government 
of India and it was proper that we 
establish a new Board with a new 
constitution of its own rather than 
getting mixed up with the constitu-
tion of the Warehousing Board. It is 
intended that the representatives of 
the Warehousing Board will be repre-
sen tcd in this Board also and vice 
versa. That way. the activities of the 
two can be properly co-ordinated. In 
any case, both of them will be work-
ing undcr the Government of India 
and that way the Government of India 
was also being represented on both 
t he Boards and they will be able to 
bring about proper coordination. 

Shri A. C. Guha: May I know whe-
ther {bat Warehousing Corporation 
will also be working on a cooperative 
basis? If so, why that also should not 
be transferred? 

Shri S. K. Dey: For that a new Bill 
will be placed before the House and 
I am sure the han. Member will have 
ample opportunities of discussing that 
Bill and ensuring, to the extent fea-
sible in the context Of today, the co-
operati1J'e character or the potentiality 
of cooperative development in the 
Warehousing Board also. 

Dr. M. S. Aney: I did not qt'ite un-
derstand the han. Minister. Is the 
main object Or rather the chief object 
of bringing this Bill to vindicate the 
existence of the new cooperative De-
partment that has been started? Is 
this so? 

Shrl S. K. Dey: I am very sorry. 
Certainly, it is not the intention. Hon. 
Member Dr. Singhvi had mentioned 
that the Bill is not progressive 
enough. Words do not make any ins-
titution progressive. If words can 
make any institution progressive, we 
must be the most progressive country 
in the world, both in action and in 
theory. But it is the men who work 
the institutions that make the institu-
tions progressive. 

The work of this Board will be sub-
ject to the scrutiny of an institution 
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like the Parliament of India. And 
every year, Mr. Deputy-Speaker, this 
House has an opportunity to tear the 
Board. and the Minister to pieces if it 
finds that they are not functioning pro-
gressively enough. I would come here 
and place all the cards before you 
without concealing any fact. I do not 
believe even the worst critic of the 
Community Development Ministry and 
the Cooperation Ministry would ever 
say that this Ministry has been guil-
ty of not placing all the facts before 
the Members of Parliament. I do not 
know what I have not placed before 
them. In fact, I had put even my 
own loud thinking before the House 
whenever I got an opportunity for that 

Question has been raised about 
'notified commodity'. As the Bill 
has been worded, in the first place. 
it mentions only agricultural produce. 
Now, there are other matters, as my 
colleague had mentioned earlier, like 
teu, colTee. tobacco etc. These also 
are part of the activities which must 
be handled by this Cooperative and 
Development Board. That is why 
there has been an enabling clause in-
corporated in this Bill enabling the 
Government of India to declare a 
'notified commodity', which means 
any commodity other than agricultural 
produce. 

Clause 2 (e) on page 2 says: 

"notified commodity" means any 
commodity (other than agricul-
tural produce) which the Central 
Government may, by notification 
in the Official Gazette, declare to 
be a notified commodity for the 
purposes of this Act, being a 
commodity with respect to which 
Parliament has power to make 
la:ws by virtue of entry' 33 in List 
III in the Seventh Schedule to the 
Constitution;" 

If the Government is exercising its 
power badly, Parliament has always 
the opportunity Of tearing the Govern-
ment to pieces; that authority is not 
withdrawn by virtue of this particular 
clause. It is an enabling clause 50 

that we do not have to come to you 
every day for doing our day-to-day 
work. 

Shri Narasimha Reddy has men-
tioned that Co-operative Development 
Board involves tremendous wastage 
of expenditure and also that the Com-
munity Development Ministry has 
been responsible for disintegrating the 
peaceful atmosphere in the country-
.side. He used many other strong 
words. I plead guilty to the charges 
he makes; I am very happy to be 
guilty of them. There was stagnation 
in the country and I am very happy 
if I have really successded through this 
Ministry as a representative of this 
House iin disintegrating that stag-
nDtion, and creating some sort of a 
commotion in that stagnant pool SO 
that a new order can be established. 
My unhappiness is that the disintegra-
tion of the stagnation that is there 
has not been effective enough. I am 
struggling hard and I would require 
a little more strength to be able to 
carry this through to success. 

He says that there will be 
wastage of expenditure in the 
co-operative Board. .All that 
we are attempting to do is not to 
get special funds for the Board from 
the Parliament. We are getting sanc-
tions every year under the Plan for 
the Ministry. The funds of the Minis-
try are being routed through the 
Board. Some of the funds allocated 
to the Ministry of Co-operation un-
der the Third Plan to be spent 
tnrough the Board are being S~lIt 

out to the States. If these funds had 
been given as loans by the Centre to 
the States there would have been no 
guarantee that they would be recover-
ed promptly. So far as the Board is 
concerned, I am very happy to claim 
that virtual\y one hundred per cent 
of its loans are being recovered 
from th@ States because it is an in-
dependent Corporation created by an 
Act of this Parliament and so it can 
go on independently of any pressure 
for relaxation or collecting its dues 
from the State Government. It can 
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similarly insist that the funds that are 
being given by it shall be used for 
the purposes for which they are to 
be spent. Under the existing scheme 
of things there is no guarantee that 
funds given by the Government of India 
will be spent by the State for the same 
purpose for which they are given 
because the States have been given 
powers to appropriate and reappro-
priate :funds from one head to the 
-other and at least for the first nine 
months the State Government gets 
funds and there is no control over 
that. So, when the Board gives 
funds it gives them specially earmark-
ed lor specific purposes and nobody 
ean divert these funds from those 
.. peeifie purposes. If thcy could not 
be spent the Board can recover it. 

Shri Jashvant Mehta ,B:,avr.ag::n): 
Through which agency will the Cor-
poration function in the States? 

Shri S. K. Dey: The State Gov,!rn-
ment. It does not function directly. 
The State Governments are it~ agen-
cies. Shri P. R. Patel mentioned that 
agriculturists must be made members 
of the societies and middlemen and in-
termediaries should not get the cream 
of the co-operative activities. That is 
actually the effort of this Ministry 
from the very beginning and we have 
been struggling hard for it. I believe 
there has been considerable improve-
ment in this direction during the past 
three and a half years and I have 
no doubt whatsoever that with the 
support of this House we shall con-
tinue to improve and ensure that it is 
the actual farmers who will become 
the ultimate beneficiaries. In fact, the 
sugar mills in the country are provid-
Ing the benefits virtually to the far-
mers alone: There are very few in-
termediaries involved. Our effort 
throughout has been to see that it is 
the primary producer who should be-
come member of the primary societies 
and the higher organisations should 
become the federated structure of the 
primary institutions, thereby eliminat-
ing intermediaries who used to consti-
tute a racket at one tme. We are still 

COTp01"ation Bill 
fighting that racket but we believe we 
have made considerable progress. 

It has been suggested that if the 
Reserve Bank can give 80 to 90 crores 
Of rupees every year, the co-operative 
development board need not bother to 
be the separate agency for loaning Rs. 
3 crores to as. 4 crores, a paltry sum, 
as against the 80 to 90 crores of rupees 
or even a higher figure of the Reserve 
Bank. The Reserve Bank is offering 
short term credit over a period from 
year to year. whereas this board is 
giving loans and subsidies, subsidies 
for managerial expenses and streng-
thening co-operative organisations both 
in the Government as also in the co-
operative institutions themselves. The 
loans are gjven for share capital in co-
operative institutions. The Reserve 
Bank cannot be involved in giving 
long term loans and getting into trans-
actions which involve subsidies. It is 
the function· of the Reserve Bank of 
a country to see that it remains free 
from all such activities which can 
effect its reputation abroad in the 
world market. 

It has been asked, why nomination 
by Government and why not election. 
You can easily understand that a 
board is being created SO that it can 
have a combination of the Government 
agencies which are dealing directly 
or indirectly with the subjects hand-
led by the co-operative organisations 
In thl!" country as also prominent non-
officials and representatives of the co-
operative movement. If we introduce 
an element of election, you will be 
compelled to ask the Government 
servants in that institution to come 
and' vote for this person or that. Is 
It proper that a government servant 
Ihould be asked to become a party to 
'fote for this person and that? That is 
the first thing. 

Secondly. it wilJ immediately bring 
in a tug-of-war of party politics or 
group politics. We are introducing 
this as a combined, joint institution of 
people's representatives from the co-
operative movement as also from the 
Rtrategic Government organisations 
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with a view to bringing the resources 
of both to the service of the primary 
producer, free of internal or external 
pulls of politics. Certainly you would 
not like to introduce elections in a 
thing of this nature. 

Shri Indrajit Gupta: If the proce-
dure for nomination is to be followed, 
why is it that an explicit provision is 
made for every interest except the 
marketing societies for whose benefit 
this Bill is being brought forward? 
There is an explicit provision for no-
mination except the marketing 
societies. 

Shri S. K. Dey: We have given the 
responsibility to the State Govern-
ments to give us a panel of names re-
presenting the various co-operative 
institutions in the States. Naturally 
the State co-operative union is one 
of the State institutions just as the 
State co-operative bank, the land mort-
gage bank and the apex marketing 
uniOn and other institutions. When 
the State Governments give their 
panel Of names, obviously they will 
try to select people from these dif-
ferent institutions and ultimately we 
Who sit here and try to decide whom 
to select out of this panel will try 
to ensure that all interests are proper-
ly represented. We have mentioned 
in the Bill that all this nomination 
will be done according to the prescrib-
ed rules. So, these rules will be 
prescribed. 

Shri U. M. Trivedi: May T put a 
question? Why this zonal representa-
tion for the States? Will it not create 
trouble for all the States? 

. Shri S. K. Dey: It will be by rota-
tIOn .. We will try to do ihat. 

Shrl U. M. Trivedi: Then you will 
be creating jealously between them-
selves. 

. Shrl S. K. De:r: There will be no 
Je~lousy because every State will be 
ultimately represented Booner or later. 

Now, there has been a suggestion by 
Shri Sarjoo Pandey that there should 
be a uniform co-operative law at the 
Centre. I haVe answered this ques-
tion repeatedly in this House. In the 
first place, we have no right to enact 
a law in this House on cooperation, 
according to the Constitution, unless 
it is amended, because it is a State 
subject. Secondly, even if you are to 
have an amendment of the Constitu-
tion and enact a law, how do you make 
sure that that law will be equally re-
presentative of all the regions in the 
country? From pre-historic to post-
historic, you have all stages of civili-
zation which are being represented in 
this country, with its wide diversity of 
conditions. Therefore, all we have done 
is to specify to .the States what are the 
essential features they must provide 
for in their cooperative law and every 
State strives to enact a law in the 
State, suiting those essential provisions 
which we have urged on them. The 
purpose that this House has in view 
is being much better served by leav-
ing this to the State Governments and 
I think they are doing it very well. 

It has been asked why moral turpi-
tude is confined to imprisonment of 
six months and why not 4 or 3 months. 
I am very sorry I am not a lawyer 
and I do not understand it. But we 
have been advised on this by the Law 
Ministry, who are drafting all the 
Bills which come before this House. I 
think it is their right view that any-
thing which is less than six months 
can be considered as minor turpitude 
whicb should be condoned in course 
Of time and anything which is above 
six months is something which is fair-
ly serious and certainly we would not 
like to have a person who has commit-
ted such a serious moral turpitude to 
be a member of a board like this. 

It has been suggested that the Agri-
culture Ministry is doing everything 
and why have a board at all. The 
Agriculture Ministry is promoting 
agriculture. In fact, they are provid-
ing seeds, fertilisers, doing research, 
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providing extension, etc. They have 
plenty to do. It is after weighing the 
load and character of the functions 
that ultimately the Government of 
India decided that the responsibility 
for raising organisations, whether poli-
tical, democratic institutions like pan-
chayats or social and economic demo-
cratic institutions lfke cooperatives, 
should go to the same Ministry. There-
fore there is this Ministry of Com-
munity Development, 'Panchayati Raj 
and Cooperation, to which was dele-
gated the responsibility by the Gov-
ernment of India for developing co-
.operation, particularly the agricultural 
side of cooperation and supplementing 
the activities of the Agriculture 
Ministry. So, this is not cutting across 
the function of the Agriculture 
Ministry. In fact, it is supplementing 
the activities of the Ministry and 
supplementing to the extent that 
we are functioning efficiently or we 
can function efficiently. 

It has been said that imports and 
exports a1so should come to the co-
operative organisation. The National 
Marketing Federation has already 
taken up the import and export of 
agricultural commodities. They have 
been exporting pulses. Even recent-
ly, I think the State Trading Corpora-
tion has iaken up a big responsibility 
of exporting a large quantity of pulses 
this year._sp, the Nati.onal Market-
ing Fede~ation has been given the op-
portunity to export comm.odities like 
this. In the same manner, in the mat-
ter of import of seeds, the National 
Marketing Federation has already 
started functioning. Recently there 
was a seminar of the State market-
ing c.o.operative unions which assembl-
ed here under the auspices .of the 
decisions of the Nati.onal Marketing 
FederatiOn and decisions have been 
taken that they sh.ould expand their 
activities far helping the primary agri-
culturists through supplies 'and ser-
vices, imparting fr.om abr.oad and ex-
porting their prodUce to foreign coun-
tries. We exPect with the passage of 
time, there will be considerable 
improvement. 

It has been suggested that the rate 
.of interest is tao high. It is true that 
at 2 .or 2~ per cent, the Reserve Bank 
lends m.oney t.o the co.operative apex 
instituti.ons. From there, this money 
has to come to the central bank and 
from there to the primary c.ooperative 
s.ociety. Then, though the Reserve 
Bank gives Rs. 80 crores, we require 
another Rs. 120 crores or Rs. 200 
crores. 

Shri K. N. Tiwary (Bagaha): How 
much is charged from the 
agriculturists? 

Shri S. K. Dey: Between 6 per cent 
to 9 per cent. That is the variation. 
This is nothing too high. Even in a 
very advanced country like Japan 
they are collecting about 12 per cent 
interest from the people. Anyway, 
that is n.o justificati.on. The justifica-
tion is this, that co-operative institu-
ti.ons receive only a limited amount 
from the Reserve Bank and they have 
to secure from the market a substan-
tially unlimited amount. They cannot 
secure it from the market except at 
a rate of interest which is 46- to 5 per 
cent. 

Shri Jashvant Mehta: The Reserve 
Bank is advancing at It to 2 per cent. 

Shri S. K. Dey: I think it is 2 per 
cent. 

Shri K. N. Tiwary: The sugar mills 
advance money at 6 per cent to the 
growers whereas your co-operative 
societies realise 9 per cent. 

Shri S. K. Dey: Sugar factories ara 
big instituti.ons. They are equivalent 
to a large number of primary co-
operative societies. If they give at 6 
per cent, I think the primary co-
.operative societies should be highly 
justified in charging 9 per cent, 
because between them and primary 
s.ocieties there is a g.o.od deal of differ-
ence. There are also the servicing 
charges t.o be incurred. Wherefr.om 
will all the money come? In any case, 
It is a questi.on .of availability. It 
money can be made available at a 
cheap rate, it will be given to them 



239 National Cooperative AUGUST 6, 1962 Development 
Corporation ail! 

[Shri S. K. Dey] 
;6t a cheap rate. Besides, where does 
the money go? If there is some profit, 
that profit goes ultimately to the pro-

.ducer in the form of returns on their 
. share capital. It goes to them as divi-
. dend or as reserve for the future 
building up of their own institutions. 

It was suggested that assistance is 
not given to the landless and the mar-
ginal farmers. Hcre again, I think 
the House is aware that sometime ago, 
.according to the recommendations of 
Jhe Vaikunthlal Mehta Committee, we 
:have introduced the system of out-
right grants to compensate for losses 
incurred by poor cultivators who may 
not be in a position to return the 
debts. With these outright grants we 
are hoping that the co-operative socie-
ties and the co-opera'.ive banks will 
be in a much better position to 
IIdvance loans' to people who were 
heretoforc considered credit-unworthY. 
·In fact, already there has been con-
~siderable improvement in the situation 
: and we are trying to see that it 
: expands. 

It has been suggested that co-
operative marketing is very inade-
quate. We agree that it is very inade-
quate. In fact, you may consider this 
to be the Achilles' heel of co-operation 
today as it stands. We realise that 
unless co-operative marketing and 
processing can be accelerated at a 
fairly fast pace it may not be possible 
for us even to expand the credit on 
which we have put our efforts and 
achieved success till now. Therefore, 
I may assure the House that we are 
trying to see that everything is done 
which is conceivable for the Ministry 
to do to accelerate the process of 
marketing as also processing. But you 
must appreciate that there are many 
interests which are deeply entrenched 
in' the country and it is very difficult 
overnight to dislodge them. But 
gradually, I hope. we are putting in 
the thin end of the wedge which will 
ultimately work. 

It has been suggested that this 
should be a promotional body and aat 
a commercial one. We accept it com-

pletely. There is no question about 
it. It should be a promotional body. 
That is its main function and its term 
of reference . 

Dr. Singhvi mentioned-and I am 
very happy that he did mention it this 
way-that failure of co-operation is 
the failure of the human character. 
We can enact laws here. We can pro-
cure money from inside, from abroad 
or from other sources. But, ulti-
mately, what happens in the co-
operative movement will be deter-
mined exactly by the character of 
the leadership that we can build up 
in the co-operative movement. 
We are hoping. with the various 
steps that we 'have already taken 
like building up apex co-opera-
tive institutions in the States 
and also at the Centre, with the further 
steps that we propose to take and 
with the additional support that this 
Board would give in future through 
it, various functional committees, 
that we shall be able to make pro-
gress at a much more accelerated pace 
than we have done so far. 

I would request that this House may 
consider this Bill as it is, without 
asking for a Select Committee because, 
as I mentioned earlier, this is not 
something new. It is not a new cor-
poration that we are setting up. We 
are trying to regularise an institu-
tion which is already existing ul).der 
a dual control. Therefore, we do not 
see what purpose a Select Committee 
can really serve. As I said, a change 
of word here or there does not make 
any institution progressive. Of course, 
it may make the document look very 
attractive. 

Shri K. N. Tiwary: Clause 9(2)(b) 
says: 

"provide funds to State Govern-
ments for financing co-operative 
societies for the purchase of agri-
cultural produce and notified 
commodities on behalf of the 
Central Government." 

Will such co-operative societies pur-
chase agricultural produce in the 
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~ompetitive market or will Govern- Mr. Deputy-Speaker: We will now 
ment fix some price and purchase it take up the clause by clause con-
at that price? sideration. 

Shri S. K. Dey: They will buy from 
the co-operative societies, and the 
-co-operative societies will buy from 
the farmers according to conditions 
that are prevailing in a State. Suppose 
a State Government fixes a minimum 
level of prices for food commodities. 
'Then the co-operative societies will 
buy according to the minimum price. 
Naturally, it will have to be 
competitive. 

Shri K. N. Tiwary: Will the growers 
be compelled to sell to the co-opera-
tive societies at the reduced prices 
that the Government fix or will they 
be at liberty to sell it in the open 
market? 

Shri S. K. Dey: We have introduced 
no compulsion that I know of and 
today there is no need to introduce 
any compulsion. But if in future we 
make it a condition that heavy loans 
given to a cultivator must be linked 
up with marketing of his produce 
through a co-operative, I do not think 
there is anything very irregular about 
-it. But we will make sure that .such 
conditions arc offered that the culti-
vator is not put to any discrimination. 

Mr. Deputy-Speaker: I will now 
·put the amendment of Shri Trivedi 
for reference of the Bill to a Select 
Committee to the vote of the House. 

The amendment was put and 
negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill to provide for the 
incorporation and regulation of a 
corporation for the purpose of 
development of agricultural pro-
duce and certain other commodi-
ties on co-operative principles 
and for matters connected there-
with, be taken into consideration." 

The motiOft was adopted. 

Dr. L. M. Singhvi: Sir, I rise on a 
point of order. The clause by clause 
consideration cannot be taken up 
today under rule 75 of the Rules of 
Procedure which says: 

"On the day on which any 
motion referred to in rule 74 i, 
made, or on any subsequent day 
to which the discussion thereot is 
postponed, the principle of the 
Bill and its provisions may be 
discussed generally, but the details 
of the Bill shall not be discussed 
further than is necessary to 
explain its principles." 

So, under this rule, we can take up 
the clause by clause consideration 
only tomorrow. 

Mr. Deputy-Speaker: I think we 
have been going on like this, so far 
as I know. 

Shri B. S. Murthy: I think the con-
vention in this House is that the Bill 
shou ld be taken from one stage to the 
other. 

Dr. L. M. Singhvi: The rule is very 
clear and in very specific terms. So, 
I do not think we can override the 
rules. Therefore, we arc debarred 
from any further discussion today 
under rule 75(1). 

Mr. Deputy-Speaker: It refers to 
the general discussion and explains 
the scope of the general discussion. It 
does not mean that we should not 
take up the clause by clause 
consideration. 

Dr. L. M. Slnghvi: I find that it 
opens with the expression "On the 
day on which". 

Shri Raghunath Singh (Varanasi): 
It i~ about the principles of the Bill. 

Mr. Deputy-Speaker: It says the 
day on which we take up the general 
discussion. We have had the general 
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[Mr. Deputy-Speaker] 
discussion. We cannot go into the 
details of the Bill during general dis-
cussion. That is what is meant by 
thi!. 

Dr. L. M. Singhvi: My submission 
is that when it says "On the day on 
which any motion referred to in rule 
74 is made", it does not refer to the 
period during which we discuss the 
Bill but it refers to the day. That is 
very clear from the language of the 
rule itself. 

Mr. Deputy-Speaker: There is no 
point of order. 

The question is: 

"That clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bil!. 

Clause 3.- (Establishment oj ·he 
National Co-operative Development 

Corporation ) 

Mr. Deputy-Speaker: There are 
several amendments standing in the 
name of Sarvashri P. R. Patel, U. M. 
Trivedi and Bade. I find that none of 
them is here. There is a Govern-
ment amendment also standing in the 
name of Shri Shyam Dhar Misra. I 
will treat it as moved. 

Amendment made: 

Page 3,-

(i) jar lines 11 to 14, substitute-

"(b) two shall be persons who 
have special knowledge of rural 
economics and co-operation; and"; 

(ii) line 15, for "(d)", substitute 
"(c)'.'. (12) 

(Shri Shyam Dhar Misra) 

Mr. Deputy-Speaker: The question 
is: . 

"That clause 3, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 3, as amended, was added to 
the Bil!. 

Clauses 4 to 21 were added to the 
Bill. 

17 hrs. 

Mr. Deputy-Speaker: Now, we come 
to clause 22. There is an amend-
ment to this clause by Shri Shyam 
Dhar Misra. Is he moving it? 

Shri Shyam Dhar Misra: Yes; it is 
a consequential amendment. 

Amendment made: 

Page 9, line 7, for" (d) ", substitute 
"(c)". (13). 

is: 

(Shri Shyam Dhar Misra) 

Mr. Deputy-Speaker: The question 

"That clause 22, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 22, as amended, was added to 
the Bill. 

Ctause 23 was added to the Bill. 

Clause 24 was added to the Bill. 

Mr. Deputy-Speaker: There is an 
amendment to the Schedule, standing 
in the name of Shri P. R. Patel. Is 
the han. Member moving it? 

Shri P. R. Patel: Yes. 

I beg to move: 

Page 11, ajter line 29, insert: 

"J further declare that I shall 
not do any business similar to one 
the Corporation does and also I 
shall have no interest in any busi-
ness done by anybody similar to 
one the Corporation does." (28) 

Mr. Deputy-Speaker: The amend-
ment is now before the House. Does 
the han. Member want to speak on 
it? 
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Shri P. R. Patel: I do not want to 

add anything; I have already spoken 
on it. 

Mr. Deputy-Speaker: I shall now 
put the amendment to vote. 

The amendment was put and 
negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That the Schedule stand part 
of the Bill." 

The motion was adopted. 

The Schedule was added to the "Jill. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

Shrl S. K. Dey: I beg to move; 

"That the Bill, as amended, be 
passed." 

Mr. Deputy-Speaker: Motion moved: 

"That the BiIl, as amended, be 
passed." 

Sbrl U. M. Trivedi rose-

Mr. Deputy-Speaker: Does the hon. 
Member want to speak at this stage? 

Shri U. M. Trivedi: Yes. 

Mr. Deputy-Speaker: We have 
already exceeded the time allotted, by 
one hour. 

Shri U. M. Trivedi: We may have 
exceeded, but we may sit tomorrow 
and then pass this Bill. 

Mr. Deputy-Speaker: In that case, 
the hon. Member can speak tomorrow. 

BUSINESS ADVISORY COMMITTEE 

THIRD REPORT 

Shri Rane (Buldana): Sir, I beg to 
presen t the Third Report of the Busi-
ness Advisory Committee. 

17.03 hrs. 

The Lok 
Eleven of 
August 7. 
(Saka). 

Sabha then adjourned till 
the Clock on Tuesday, 
1962/Sravana 16, 1884 


